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SHRI SITARAM YECHURY: Going by the assurance given by the hon Minister.
...(Interruptions)... Through you, Sir, ...(Interruptions)...Sir, since he is prepared, please

allow ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No clarification over clarification ...(Interrup-

tions)...
SHRI P. RAJEEVE: Sir, one minute only. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, he is agreeing. ...(Interruptions)... Let us have

a proper discussion on this issue. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: He will write to you later. ...(Interruptions)...
SHRI P. RAJEEVE: Sir, allow for a minute. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I cannot allow. ...(Interruptions)...

SHRI SITARAM YECHURY: Let us have a proper discussion.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... You can give another
notice. ...(Interruptions)... There is no problem. The House is adjourned for one hour.

...(Interruptions)...
The House then adjourned for lunch at eighteen minutes past one of the clock.
The House re-assembled after lunch at seventeen minutes past two of the clock,

MR. DEPUTY CHAIRMAN in the Chair.

STATUTORY RESOLUTIONS*
Disapproving the Andhra Pradesh Reorganisation
(Amendment) Ordinance, 2014, (No. 04 of 2014)

GOVERNMENT BILL*
The Andhra Pradesh Reorganisation (Amendment) Bill, 2014

MR. DEPUTY CHAIRMAN: Now, there is the Supplementary List of Business
which has the Statutory Resolution and the Andhra Pradesh Reorganisation (Amendment)
Bill, 2014. We are taking up both together.

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION
AND BROADCASTING; THE MINISTER OF STATE OF THE MINISTRY OF

*Discussed together.
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ENVIRONMENT, FOREST AND CLIMATE CHANGE; AND THE MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRAKASH
JAVADEKAR): Okay, Sir.

DR. K. KESHAVA RAO (Andhra Pradesh): I think the Chair can consider taking

up both separately because Ordinance is an absolutely different subject.

MR. DEPUTY CHAIRMAN: There has been always a practice in this House.
This is not the first time ...(Interruptions)... Please sit down. ...(Interruptions)... There
has been a practice in this House, not started by me. It has been a practice from the
first day onwards that when an Ordinance is made and the Bill is brought to replace
the Ordinance and a Resolution is there opposing the Ordinance, they have always
been taken up together. That has been the practice. What is the need of taking them
up separately? When voting comes, we will vote the Resolution first and then come

to the Bill. Voting is the most important thing.

DR. K. KESHAVA RAO: We agree to your decision. I do not think I would be
able to challenge that. But what I am saying is, Ordinance is being opposed because
it is through a Resolution. You will take a vote on that because it entirely depends on
some particular legalities. The Bill is entirely separate issue which has a subject matter

on which perhaps some hon. Members would like to speak and it is voted.

MR. DEPUTY CHAIRMAN: Yes, you can. The point is, you can speak on
either or on both. When you stand up and speak, you can speak on the Bill or on the
Resolution or on both. I have no problem. Shri Palvai Govardhan Reddy to move the

Statutory Resolution. Are you moving it?

SHRI PALVAI GOVARDHAN REDDY (Telangana): Sir, I am not moving. But
I will speak.

MR. DEPUTY CHAIRMAN: You are not moving. That means there is no

Resolution!
DR. K. KESHAVA RAO: Sir, there are two names.
MR. DEPUTY CHAIRMAN: Yes, your name is there. You can move.

DR. K. KESHAVA RAO: Sir, I move:
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[Dr. K. Keshava Rao]
“That this House disapproves the Andhra Pradesh Reorganisation (Amendment)
Ordinance, 2014 (No.04 of 2014) promulgated by the President on the 29th May,
2014”.

Sir, let us not bulldoze a serious issue like this. This is a simple issue which this
House should consider. I am trying to oppose the Ordinance. I would like to submit
only two sentences for the consideration of this House. Legal luminaries are here.

Parliamentarians, law makers are here.

Sir, Ordinance under Article 123 is promulgated when there is urgency and
Parliament is not in session or when we think that something bad is going to happen

if it is not resorted to.

This Ordinance was promulgated on 29th of May when the Cabinet met to ask
the Parliament to sit on 7th of June. That means Parliament was well aware of it.
Having said that the Parliament should sit on a particular day after seven days, if
they send an Ordinance to the President, what are they doing with the Constitution?
Why is Article 123 there at all? Why is the Constitution of India there at all? If
law makers like us sitting in this House do not respect it, then who else will? I can
understand that sometimes we do resort to Ordinance route when something happens
or some distortions creep in. But it is not like that here. Here the Cabinet sits on a
particular day and sends the Ordinance to the President and on the same day asks for

convening Parliament.

I am trying to oppose this Bill. When the Bill comes up for discussion, I will
participate in the debate. My submission to the Chair is this. Do you agree with
this practice? Many directions on Ordinance are there from the Chair. There has to
be a direction from the Chair to the Government on this kind of practice when two
decisions are taken by the Cabinet on the same day. Earlier there used to be a time
gap. ...(Interruptions)... If my friend knows something about the Constitution and
wants to quote it, I will be happy because I would be learning something about the
Constitution. ...(Interruptions)... Sir, I am only referring to the rulings which this House
has given. At least, you should express your concern, so that the Government should
know that this kind of practice perhaps would not go well as far as the Parliament and
this House is concerned. It can happen. But this is not the one. That is why I brought
it here. If you think that there is no strength in my argument, then I will participate in
the debate on the Bill which is coming up next for discussion. You put the Resolution

to vote. I certainly say that this Ordinance does not hold water for the very fact that
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on the same day you convened the Session of Parliament and asked the President to
sign it. Have you tried to tell the President of India that Parliament is not going to
be convened? This is for the Home Minister to explain to us. It is quite possible that
the President was not told about it. It is your Cabinet which decided to convene the
Session of Parliament to pass the Budget. I don’t want to repeat it. Ordinance is a

legislation. ...(Interruptions)...

SHRI Y.S. CHOWDARY (Andhra Pradesh): Sir, is he questioning the procedure?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. ...(Interruptions)... Let him complete.
...(Interruptions)... Mr. Chowdary, you are not going to reply. ...(Interruptions)... Mr.
Ramesh and Mr. Chowdary, you are not going to reply. ...(Interruptions)... Both of
you sit down. ...(Interruptions)... The Minister will give a reply. ...(Interruptions)... Mr.
Ramesh and Mr. Chowdary, hon. Minister will reply. ...(Interruptions)... It is not your
duty to reply. Sit down. ...(Interruptions)... You please sit down. ...(Interruptions)...

You sit down. It is not going on record. ...(Interruptions)...

DR. K. KESHAVA RAO: Sir, now, I come to the last point. I leave it to you.
My friends are, perhaps, mistaking it. The Bill will come up later. What we are now
talking about is the Ordinance. Ordinance is not a Bill per se. It becomes a Bill, it
becomes an Act with your approval and consent, which we are now discussing. It
will come. ...(Interruptions)... 1 know. ...(Interruptions)... 1 am leaving it to the Chair.
...(Interruptions)... If you think that the Resolution is lost, then, we will get into the

Bill and we would discuss on that.

MR. DEPUTY CHAIRMAN: Okay. Dr. Keshava Rao has left something for the
Chair to decide. But, the point is, this has been the practice of this House that the
Resolution and the Bill are taken up for discussion together. But, when voting comes,
first the Resolution will be put to vote and after that, the Bill will be put to vote.
So, voting is separate. Those who oppose the Resolution can vote at that time either
against it or in favour of it according to their positions. ...(Interruptions)... That is
the first point. Now, the points which he mentioned, like whether the Resolution can
be brought forward or not, are political points. Unless it is by a point of order, the
Chair need not reply to it. Those political points will be replied to by the hon. Home
Minister. Now, Mr. Raj Nath Singh to move the Bill.

THE MINISTER OF HOME AFFAIRS (SHRI RAJ NATH SINGH): Sir, I beg

to move:
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That the Bill to amend the Andhra Pradesh Reorganisation Act, 2014, as passed

by Lok Sabha, be taken into consideration....(Interruptions)...

Mr. Deputy Chairman, Sir, it may be recalled that the Rajya Sabha had passed
the Andhra Pradesh Reorganisation Bill on 20th February. The Rajya Sabha had passed
the Bill without any amendments. The Bill received the assent of the President on 1st
March, 2014 and hence was notified as Act VI of 2014.

Subsequently, it was found that immediate action was necessary to revise the
territories of the two successor States before the appointed day of 2nd June, 2014 on
which day the Andhra Pradesh Reorganisation Act, 2014 will come into force. Hence,
an Ordinance was promulgated by the President. I have already given a statement as
required under Rule 71(1) of the Rules of Procedure and Conduct of Business in Lok
Sabha to explain the reasons for the promulgation of the Andhra Pradesh Reorganisation
(Amendment) Ordinance, 2014.

The Statement of Objects and Reasons of the Bill gives the rationale in detail.
Briefly, this Bill seeks to maintain the continuity of amendments carried out by the
Ordinance. The Bill seeks to transfer six Mandals in full and two in part of Khammam
District to Andhra Pradesh. This will provide a much needed flexibility to the Andhra
Pradesh Government to implement the rehabilitation and resettlement package of the
Polavaram Multi-purpose National Irrigation Project in the identification of areas for
rehabilitation and resettlement. It will also provide contiguity in the areas that form a
part of Andhra Pradesh for administrative convenience. We have retained the temple
town of Bhadrachalam in Telangana and also seen to it that the road to the town
remains a part of Telangana. I may mention that most of these areas were parts of the

East Godavari District and were transferred in 1958 to Khammam District.

I may add that the former Prime Minister during the debate during the consideration
of the Bill had said that, “I would like to reassure Hon. Members that if any further
amendments are needed to facilitate the smooth and full R&R for the Polavaram project,
they will be given effect to at the earliest. Our Government will execute the Polavaram
project; let there be no doubt about it.” I would like to reassure the House that this
Government shall endeavour to realize the dream of prosperity that the Polavaram

project would bring to Andhra Pradesh.
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With these words, Sir, | commend, the Andhra Pradesh Reorganisation (Amendment)

Bill, 2014 to this august House for consideration and passing.
The questions were proposed.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Shri Jairam Ramesh. ...(Interruptions)... Mr. Jairam

Ramesh has the floor. Mr. Hanumantha Rao, please sit down.

SHRI JAIRAM RAMESH (Andhra Pradesh): Mr. Deputy Chairman, Sir, I rise to
speak in support of the Andhra Pradesh Reorganisation (Amendment) Bill, 2014.

Sir, on the 20th of February, 2014, I was sitting where Mr. Venkaiah Naidu is
sitting today, and had occasion to speak on this very issue. Today from this side I have
to repeat much of what I had presented to the House on the 20th of February when
the Rajya Sabha had passed the Andhra Pradesh Reorganisation Bill.

Sir, the President gave his assent to the Andhra Pradesh Reorganisation Bill; and
the Andhra Pradesh Reorganisation Act, 2014 was gazetted on the 1st March. Section
91 of the Andhra Pradesh Reorganisation Act reads as follows:

“(1) The Polavaram Irrigation Project is hereby declared to be a national

project.

(2) It is hereby declared that it is expedient in the public interest that the Union
should take under its control the regulation and development of the Polavaram

Irrigation Project for the purposes of irrigation.

(3) The consent for the Polavaram irrigation project shall be deemed to have

been given by the successor State of Telangana; and

(4) The Central Government shall execute the project and obtain all requisite
clearances including environmental, forests, and rehabilitation and resettlement

issues.”

Sir, the Polavaram project has the same emotive and iconic appeal to the people
of Andhra Pradesh as the issue of Hyderabad was to the people of Telangana. The
Polavaram project has been under discussion for many years. The momentum gathered
after the award of the Godavari Waters Dispute Tribunal in 1980 and in the last decade

or so, the final technical designs of the Polavaram project had been finalised.
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[Shri Jairam Ramesh]

Sir, briefly what is the Polavaram project? It is a multipurpose project. The
Polavaram project will irrigate about 7,00,000 acres in the Godavari Basin of Andhra
Pradesh. It will generate about 960 MW of power. It will transfer about 80 tmc of water
from the Godavari Basin to the Krishna Basin which will benefit Telangana, Karnataka
and Maharashtra. ...(Interruptions)... It will also supply 23 tmc of drinking water to
Visakhapatnam. Broadly this is the configuration of the Polavaram multipurpose project.
It was conceived of as a multipurpose project. It was under discussion for a long time.
The technical design was frozen by the Central Water Commission. Thereafter the
cost estimates were firmed up. In 2010 and 2012 prices, the Polavaram multipurpose
project was estimated to cost Rs.16,000 crores. Out of Rs.16,000 crores, roughly 32
per cent of the expenditure has already been incurred. Sir, I have been to Polavaram
on three occasions in three different capacities. I have been to Polavaram as Member
of Parliament; I have been to Polavaram as Minister for Environment and Forests and
I went to Polavaram as Minister of Rural Development and Member of the GoM on
Telangana. There is no doubt in my mind, and I want to say this with all the force at
my command, that while the Polavaram project has many benefits, it is also a project
that will involve substantial rehabilitation and resettlement of families. It is estimated
that roughly 45,000 families will have to be relocated. Hundreds of villages presently
— I will come to that number — 35,000 families in Khammam district, nearly 7,000
families in West Godavari district and nearly 3,000 families in East Godavari district,
making a total of 45,000 families in the undivided State of Andhra Pradesh, in the
districts of Khammam, East Godavari and West Godavari, will have to be relocated.

...(Interruptions)...

SHRI V. HANUMANTHA RAO (Telangana): Sir, what he is saying.

...(Interruptions)...

SHRI JAIRAM RAMESH: Mr. Rao, will you please give me a chance to speak?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Hanumantha Rao, what are you doing? Your
own Member is speaking. ...(Interruptions)... Nothing will go on record. Only what
Shri Jairam Ramesh is saying will go on record. Nothing else will go on record.

...(Interruptions)... Please sit down. Why are you worried? Please sit down.
SHRI JAIRAM RAMESH: I am requesting my friends to have patience. I have

explained this. ...(Interruptions)... I will explain it once again.

MR. DEPUTY CHAIRMAN: Your own Member is speaking. Show some

respect.
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SHRI JAIRAM RAMESH: There are nearly 2,000 families in Malkangiri district
of Odisha and nearly 1,000 families in Dantewada district of Chhattisgarh who are
also going to be resettled and relocated on account of the Polavaram project. Sir,
when I was Minister for Environment and Forests, I issued a Show Cause Notice
for stopping work on the Polavaram project till such a time the concerns of Odisha
and Chhattisgarh had not been met. The then Government of Andhra Pradesh went to
the Supreme Court, filed an affidavit and made a commitment that they would build
protective embankments at an expenditure of Rs. 600 crores to minimize submergence

in Odisha and Chhattisgarh. ...(Interruptions)... This matter was taken up by...
SHRI BAISHNAB PARIDA (Odisha): Sir, *
MR. DEPUTY CHAIRMAN: That is not going on record.

SHRI JAIRAM RAMESH: I myself had written to the Chief Ministers of Odisha
and Chhattisgarh asking them for public hearings ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)...

SHRI JAIRAM RAMESH: ...to be completed in Malkangiri and Dantewada,
but neither the Odisha Government, nor the Chhattisgarh Government has yet given
permission for these public hearings. But I want to place on record here that the
erstwhile Government of undivided Andhra Pradesh had filed an affidavit in the
Supreme Court committing to an expenditure of Rs. 600 crores to build protective
embankments to avoid submergence in the States of Odisha and Chhattisgarh. The
bulk of the resettlement has to be done in Khammam district, West Godavari district
and East Godavari district. Sir, it is a fundamental rule of administration that by and
large resettlement takes place in contiguous areas; it takes place broadly in the areas
where people are living. Sir, Section 3 of the Andhra Pradesh Reorganisation Act
draws the boundaries of the State of Telangana and makes an exception in the case
of Khammam where certain villages were to be transferred from Khammam district
to East Godavari district to reinstate the position, as the Home Minister mentioned,
which prevailed before 1959. Now this Section was put in order to ensure that the
submergence takes place in one State and resettlement also takes place in one State.
It cannot be that the people who are going to be relocated are living in one State and
the people who are going to be benefited are in another State. Therefore, in order to
assuage the concerns of the people of Andhra Pradesh that resettlement will be done.

These villages in these seven Mandals of Khammam District, that is, 134 villages, to

*Not recorded.



570  Government [RAJYA SABHA] Bill

[Shri Jairam Ramesh]
be precise, based on a G.O. issued in 2005, were to be transferred to the successor

State of Andhra Pradesh. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Reddy, please sit down.

SHRI JAIRAM RAMESH: Sir, if the hon. Members have a little patience, I will
take them through the chronology of events, and I will be totally frank and transparent

in the chronology of all the events that have taken place so far.

Sir, in the original Bill that was sent by the UPA-II Government to the Andhra
Pradesh Legislative Assembly, there was no provision for the transfer of area from the
Khammam District to the East Godavari District. The original Bill had the provision
for only the implementation of the Polavaram Project. On the 7th of February, 2014,
the Union Cabinet met, based on all the representations that the GoM, that was headed
by the former Home Minister, Shri Sushil Kumar Shinde, had received, and after
discussing this matter with the cross-sections of people from Telengana and Andhra
Pradesh, the Union Cabinet, in its meeting on 7th February decided that seven Mandals
would be transferred from the Khammam District to the East Godavari District, except
the Bhadrachalam town and the holy Ram temple in the Bhadrachalam town. This was
objected to by Telengana on the grounds that connectivity would be impaired and that
the access to Bhadrachalam would not be through Telengana but would be through
the successor State of Andhra Pradesh. The Union Cabinet then met again on the 12th
of February to take note of these concerns, and on the 12th of February, the Union
Cabinet overruled its decision of the 7th of February and, instead of transferring the
seven Mandals, decided to transfer the submerged villages alone. This was the Cabinet
decision of 12th February that only submerged villages, partially submerged and fully
submerged, would be transferred from the Khammam District to the East Godavari
District. Sir, then, after 12th February, the Bill came to the Lok Sabha on the 18th of
February and it came to the Rajya Sabha on the 20th of February. When it came to
the Rajya Sabha, the Prime Minister made a detailed statement. There were six points
in that statement. And point No.4 of the statement of the former Prime Minister, Dr.
Manmohan Singh, read as follows: “I would like to reassure hon. Members that if
any further Amendments are needed to facilitate smooth and full rehabilitation and
resettlement for the Polavaram Project, they will be given effect to at the earliest.
Our Government will execute the Polavaram Project. Let there be no doubt about it.”
This was a statement which was welcomed on the 20th of February, and this was a
solemn commitment made by the Prime Minister after he had discussions with various

political leaders in the run-up to the consideration of the Bill in the Rajya Sabha. Sir, I
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have already mentioned to you that the first time the Union Cabinet met on the 7th of
February, it transferred the Mandals. This was objected to by Telengana. On the 12th
of February, the Union Cabinet said, “No Mandals, but transfer submerged villages.”
This was objected to by the Seemandhra or the successor State of Andhra Pradesh. So,
keeping in mind what the then Prime Minister said on the 20th of February, the GoM
went back to the Drawing Board and tried to find a solution that would satisfy both
Telengana and Andhra Pradesh. The first solution, full mandal, was not acceptable to
Telengana and the second solution, submerged villages, was not acceptable to Andhra
Pradesh. So, we had to come up with a third alternative, and, Sir, on the 1st of March,
the Union Cabinet met and considered the third alternative, which the hon. Home
Minister just now mentioned, that some Mandals would be transferred in full, and
in one Mandal, only submerged villages would be transferred and the Bhadrachalam
Town and the Bhadrachalam Temple would reamin under the control of the new State
of Telengana. This was a compromise solution, Sir. This was the third time the Union
Cabinet met on the first of March and we were ready with an ordinance then, but,
the election code was in operation. We could not issue the Ordinance and rightly so,
and we left it to the successor Government. We hoped it was UPA -III but it became
NDA-II. But we accepted the fact that there would be continuity and whichever
Government will be there, whoever be the Prime Minister, he or she would respond and
uphold the solemn commitment made by Dr. Manmohan Singh. So, Sir on the first of
March the contours of the ordinance had been drawn up, the mandals that were to be
transferred had been drawn up, the villages that were to be transferred had been drawn
up and Sir, I have no hesitation in saying that the Andhra Pradesh (Amendment) Bill
2014, brought forward by the Union Home Minister, is word for word a repetition of
the Cabinet decision taken on the first of March 2014. I do not want hon. Members
to be under any doubt or suspicion. Comma, full stop, word, spellings are identical.
Whatever the Cabinet had decided on the first of March, whatever was contained in
the draft Ordinance drawn up by the UPA-II Government has been now incorporated

as the Andhra Pradesh Reorganisation (Amendment) Bill, 2014. Sir,..
DR. K. KESHAVA RAO: Sir, ...

SHRI JAIRAM RAMESH: When you have your chance you contradict me. But

let me put forward my point of view.

MR. DEPUTY CHAIRMAN: Dr. Keshava Rao, I am not allowing you.

...(Interruptions)...
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SHRI JAIRAM RAMESH: Sir, I am not yielding.
MR. DEPUTY CHAIRMAN: He is not yielding.

SHRI JAIRAM RAMESH: I am not yielding. I have listened to them patiently. I
expect them to listen to me patiently. Sir, the Polavaram project will involve massive
resettlement. Let us be under no illusions. It is not an easy project to implement. Almost
45,000 to 50,000 families have to be relocated. This is on par with the relocation that
has taken place on Sardar Sarovar and we are still seeing the controversy on Sardar
Sarovar. This is on par with the resettlement that has taken place in Indira Sagar in
Madhya Pradesh. So, this is a gigantic project. It will bring major benefits to the
States of Andhra Pradesh and other States but it will also involve very substantial
submergence, it will also involve substantial resettlement and rehabilitation. Sir, this
Parliament in September 2013 has passed a new Land Acquisition Law. Mr. Raj Nath
Singh, when he was in the Lok Sabha, was the lead speaker in supporting that new law
and the main difference between the 2013 Land Acquisition Law and the 1894 Land
Acquisition Act is that the 2013 law passed by Parliament unanimously has provisions
for R&R. It is actually Land Acquisition, Resettlement and Rehabilitation Act, 2013. So
whatever resettlement and rehabilitation has to be done by the State of Andhra Pradesh
will have to be done in consonance with the new law that Parliament has passed in
2013 which makes it incumbent. What I am saying, Sir, is very, very important and |
would wish my colleagues from Telangana to hear me carefully. The new law makes
it incumbent upon the R&R to be completed before the submergence actually happens.
We have had a very poor track record of resettlement and rehabilitation in our country
and that has created all sorts of social problems. It is because of this that the 2013
Land Acquisition Act marks a departure from the past and said unless you are able to
convince the people who are going to be displaced and almost 45-50 per cent of the
families to be displaced are going to be tribal families. We are not going to be able
to get the full benefits of the project. So, Sir, while supporting the Andhra Pradesh
Reorganisation (Amendment) Bill, 2014, my earnest appeal to the successor State of
Andhra Pradesh, is that by all means implement the Polavaram project but implement it
in a manner that R&R is done democratically. It is done sensitively. It is done humanely
and it is done as per the provisions of law that Parliament has passed. It should not be
the case that Polavaram Project comes up and people are still waiting for resettlement
and rehabilitation. It should not be the case that Polavaram Project is constructed and
contractors have made maximum benefit from the project, but families are still waiting

for their houses, families are still waiting for their land, families are still waiting for
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electricity. So, Sir, [ am fully conscious. I do not need any sermons from my friends in
Telangana. Having been Minister of Environment and Forests, I am fully conscious of
the environmental impact and the R and R impact of projects like Polavaram. These are
project which are difficult to implement. These are the decisions that are taken under
the most difficult circumstances. It is not a black and white case. It is not an open and
shut case. It has huge benefits. But, it also presents huge challenges. I think, given
the background of the Andhra Pradesh Reorganisation Act, as I mentioned right in the
beginning, I would like my Telangana friends to please remember this. For Telangana,

Hyderabad became an emotive litmus test issue. For Andhra Pradesh...

it Y. T 319 : 31T BERIEIE B 91 b HE Ahdl & 7 ...(ALTH)...

MR. DEPUTY CHAIRMAN: Please, sit down...(Interruptions)... 39 @R 4f3Y
(TAY)... BGHT S, IfST  ..(@au™).. What is this? ...(Interruptions)...
Congressmen troubling Congressmen! ...(Interruptions)... Why are you disrupting?
Your own Member is speaking ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, I cannot out shout my colleague, Mr. Hanumantha
Rao ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If you interrupt like this, I will not allow you to
speak ...(Interruptions)... 1 will not call your name. I am telling you ...(Interruptions)...
Interrupters will not be given time to speak in the House ... (Interruptions)... I am telling

you ...(Interruptions)...

SHRI V. HANUMANTHA RAO: What is he speaking about Hyderabad?

...(Interruptions)...

SHRI JAIRAM RAMESH: I can understand his anguish. ...(Interruptions)... But,
I do want to mention that Polavaram is an emotive issue for the successor State of
Andhra Pradesh.

MR. DEPUTY CHAIRMAN: I told you to conclude. Please conclude.

SHRI JAIRAM RAMESH: Polavaram is not just an emotive issue; it is also vital,
bread and butter, water resources issue for the successor State of Andhra Pradesh. I
believe, in the fitness of things, in the grand architecture of Andhra Pradesh reorganisation,
a conscious decision was taken by the UPA Government with the support of all political
parties that Polavaram will be implemented as a National Project by following all

environmental and R & R norms.

MR. DEPUTY CHAIRMAN: Okay. Now, please, conclude.
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SHRI JAIRAM RAMESH: So, Sir, I would like to end by saying that this is an
important commitment made by the erstwhile Government being taken forward by the
present Government. It demonstrates continuity in our democratic system of governance.
I support the Andhra Pradesh Reorganisation (Amendment) Bill and I would like to
make once again an appeal to the Government of Andhra Pradesh of which the BJP is
an ally and partner in the Government that the Polavaram Project be implemented in a
manner that gives confidence to the people, but R and R will be done democratically,

humanely, sensibly and in consonance with the 2013 Act.

With these words, I thank you for giving me this opportunity.
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ST g8 9T G B A S B S SIS &5 7, 98 YATaRvl & HReEvT Bl
&3 8, 98 WSl | WRT gl &3 2 3R 981 W <% &I 3FY Wil W¥9aT ISl §s ol
9 3APT S8 BIAl 8, dl I8 B Sl SO 3neTel 8, a8 favenfuq kit ¥ &R
IAD! FIRYT 8 81 Uil &1 § BRI A H AT § b Ulelra=d o1 Sl gRASH 2,
I8 do! ST g1 98 ST Ial b {0 9 STIRN 8, 98 g9+ a1fevl 157 al 99
1, 39 SII fIRRITUT &1 $1 B, 98 AT HeqUl gl g8l Bl Sl SIS faTal 8,
T8 W P AATT GERT PIs B 81 DR U1 STg g8 g8l I [ &l Sl €,
g Byl Sl §, R BT &, T Tal goAdl 21 S DI 12 BRI A& H | THT 4
RIS DI AMCATRTAT DY AMETST BBl Tl T, FADT TSl db IAT-Ud o 21 SAfely,
I8 9gd "ecdyqUl g 2l

§ Ay g H@A it A e d-an g 6 S9d sifewn &1 &7 8, S9d
AR SIATST-I&R BT &7 X2 IR S M fSede &1 aRT gofrtar Y 27|
I &7 H O a1 IS! AT B, ISP bl U AT fhar Sem? i ddel
& [1Y SR B GRATYAT BT ST fhar S a1feql S &3 # St W & 84
g, O 99 &= ¥ favenfud 8 2 €, 9 fo9 &3 § 991y 9Y, 'l SH®I '8) G,
P8 Sh I W 8RN, I T B9 A €9 H SIS SIGA, 37 Tl FHT § SHdhT RT
A= B, $9 W 9ga TIRAT 9 IR &R 31 rawasdhdt §l § awsran § {6 <S4
&8 ¥, S 9 &5 8, S99 uIfa]o &l fIa JHae 89 aTell §, SHD! G
&1 1 ydy BT A1e 6 def fhd Us oMy SIrdd| it arfifsr 819 arell &, S giern
TH B I 7, IGDI AP F forg W 59 Hew@yyl {gws § e 9gd J91 9 B
SafeY, S &3 H Y& drell farel df R | g1 I & A fRenfia feg S
IP oT7 qR ISHIR B AT & 1, SAD! A dTell UIg! & X Aa=y Bl GRIar
PR DI e T A IR IRV IFH BT AR
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R, AL g H#A S A S fadue I8t uga B €, § S9er @ ajE 9
FHAT BRAT §, 39 AR WIS b @Y B ARPR AR FAR AFAG T8 HA Sff
IGPI | GfP A8 ggd T AR INaR AN A ST gaA AHA 8, Al Hda
Afed I [ & 91 g8f B A1) I§ S JT1 ST 8, I8 9gd ysel a9
ST 18T o1, ifh I8 guiy &1 ard & & g8 anfl d -Tel ganl # 9 fadusd &1
RSk {HT H<I §Y, S I a1 g8t o= o areft €, faftRewa a8e |, ddeT &
TP SR AR AER Pl e § g HR g8i R R 3R 3777 gazeiy -
BT M THARI DR MR AFHI T8 A1 Sff G2 e | BT, Q4T fa9ary &_d gg H
I qThd A 39 fagd d1 A9 HRal gl ggare|

SHRI KALPATARU DAS (Odisha): Mr. Deputy Chairman, Sir, I oppose the
Andhra Pradesh Reorganisation (Amendment) Bill. Sir, we are not opposed to the
Polavaram project. But, we are opposed to the way it is being pushed. Ten GPs of
Padia Block of Malkangiri district which is one of the most affected districts by the
Left Wing extremists—will be submerged. Nearly 2,000 families shall be displaced;
6,000 families shall be affected. All of them belong to Adivasi Tribal people of the
State. Originally, when the Agreement was signed among Odisha, Andhra Pradesh and
Chhattisgarh, the design was that there would be discharge of 40 lakh cusecs per second.
But, subsequently, the design has been revised and there will be discharge of 60 lakh
cusecs of water per second. If the project is implemented, there is an apprehension
that not only the 10 GPs of the Padia Block will be affected and submerged, the
entire district shall be affected, even the Malkangiri district headquarters would be
submerged by the backwater. So, Odisha is mostly affected by this. The decision to
construct such a project was taken by the Andhra Pradesh Government. Subsequently,
through the Andhra Pradesh Re-organization Act, this has become a national project.
The hon. Member from Andhra Pradesh, who was Minister for Environment and Forests
in the UPA Government, stated just now that Andhra Pradesh has filed an affidavit
in the Supreme Court that they will spend Rs.600 crores for protective embankments
in Odisha. Sir, this affidavit was filed by Andhra Pradesh Government, and now the

project is being taken up by the Government of India as a national project.
[THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN), in the Chair]

Sir, even if these protective embankments are constructed, how can we satisfy the

tribal people of our State? As it is, there is Left-Wing Extremism in that area. Once
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this project is taken up, this will spread to the entire district of our State. In such a
situation, I oppose this Bill. This being a Federal Government, and Odisha being a
part of the Union of India, it should not be discriminated against. The interests of
Odisha should not be jeopardized. I request the Government that the interests of Odisha
should be protected. I would request the hon. Prime Minister and the Home Minister to
reconsider it, convene the meeting of the Chief Ministers of Andhra Pradesh, Odisha,
Chhattisgarh and Telangana to find out the solution. This will be one of the biggest
projects of the country. We don’t oppose it. We want that this should be implemented,
but it should not be implemented at the cost of Odisha or at the cost of Telangana or
at the cost of , Chhattisgarh. It should be implemented in the true spirit and in the
interest of the country. I know, this Bill will be passed by this House. On 11th July,
this Bill was passed by Lok Sabha. The Cabinet decision on this Bill was taken by
the UPA-II. Now, the NDA Government has brought forward this Bill and this Bill
will be passed. We have been opposing it. Despite our opposition, even if we demand
division, it will be passed. But the Government of India should think of protecting

the interests of...
i} Y. T4 I : AR} B1 w1 PRA? . (FALH). .

SHRI KALPATARU DAS: The Government of India should think of protecting
the interests of Odisha, Chhattisgarh and Telangana. Sir, mostly the Adivasis are being
affected. No Gram Sabha was held ...(Interruptions)...

THE VICE-CHAIRMAN (DR. E2M. SUDARSANA NATCHIAPPAN): Hanumantha
Raoji, please sit down. ...(Interruptions)... Mr. Das, the time is over. You please

conclude. ...(Interruptions)...

SHRI KALPATARU DAS: Sir, since you are not allowing me more time, once
more, I request that the interests of Odisha should be protected and so also the interests

of Chhattisgarh and Telangana.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Now,
Shri C.M. Ramesh. Mr. Ramesh, kindly stick to the time.

SHRI C.M. RAMESH: Mr. Vice-Chairman, Sir, I rise to support the Ordinance
and the Bill brought before the House for its consideration. Polavaram is the life and
death of millions of people of Andhra Pradesh. The present Bill is being opposed by
TRS and others only to get political advantage. Without going into the issues, I wish

to make a few points. 1 hope. ...(Interruptions)...
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DR. K. KESHAVA RAO: Sir, how can he say this? ...(Interruptions)...

SHRI C.M. RAMESH: Sir, there is no disadvantage to Telangana.

...(Interruptions)...

THE VICE-CHAIRMAN (DR. E2M. SUDARSANA NATCHIAPPAN): All of you
will be given a chance. ...(Interruptions)... Your names are here. ...(Interruptions)...
Please sit down. I will call you later. ...(Interruptions)... 1 will give you a chance.
...(Interruptions)... Please cooperate. ...(Interruptions)... Your names are here. Kindly
do not interrupt the hon. Member. ... (Interruptions)... You can make all your arguments

at that time. ...(Interruptions)...

SHRI C.M. RAMESH: Sir, there is no disadvantage to Telangana. They are

unnecessarily making an issue.

THE VICE-CHAIRMAN (DR. E2M. SUDARSANA NATCHIAPPAN): Mr. Ramesh,
don’t address them. You address the Chair directly.

SHRI C.M. RAMESH: Sir, some other parties are opposing this Ordinance saying
that as per Article 3 of the Constitution, it is unconstitutional. They are also saying
that once the State is formed how without taking the views of the States concerned,
they can amend the AP Reorganisation Act. Sir, it is totally misplaced. Even though
notification for bifurcation of States was issued on 1st March, 2014, the appointed
day was 2nd June, 2014. The States were under President’s Rule. So, taking views
of States does not arise at all. Had the Ordinance been issued on or after 2nd June,
their argument stands good. So, the Ordinance is well within its Constitutional validity.
The argument that tribals would be displaced and suffer if 7 Mandals are merged with
Andhra Pradesh, again does not carry any weight. The main objective of transferring
these Mandals is to provide the best rehabilitation and resettlement to tribals and to
improve their living conditions. If they remained in Telangana, it is a known fact to
everybody that TRS will not give its consent for the project by taking shelter under
‘tribal issue’ and stall the project by hook or crook. They are saying that Bhadrachalam
was part of Telangana. This is another white lie. Sir, if you look into the history, the
entire Bhadrachalam Division was part of Andhra State. There are Government Orders.
If any justification is to be done to A.P., the entire Bhadrachalam division, including
Rama’s temple, should be given to us as they belong to us. We are not making politics,
but they are. In fact, they have snatched Lord Ram from us. Even though Lord Ram
is in Telangana, we have no objection. All that we want is that nobody should create

hurdles for Polavaram. Polavaram is a multipurpose project. It provides irrigation
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facilities to about 2.91 lakh hectares and drinking water facilities to the people of East
and West Godavari, Krishna and Visakhapatnam districts of A.P. It not only provides
irrigation facilities but also helps in generating nearly 800 MW of power. Once the
project is completed, it can stop the flow of 3,000 TMC of Godavari water into the
sea. At the same time, the project also achieves diversion of surplus water of about
100 TMC from Godavari Basin to water-deficit Krishna Basin. So, in a way, it also

helps in linking two rivers, that is, Godavari and Krishna.

MR. VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): Mr.

Ramesh, you have taken more time. ...(Interruptions)...

SHRI C.M. RAMESH: No, Sir. Section 90(3) says that consent for construction of
Polavaram project is deemed to have been given by the successor State Telangana. But,
conspicuously, for the reasons best known to them, and, if I may say so, only to get
political advantage and stall the project, TRS and others are stalling this. This should
not be allowed to happen. ...(Time-bell rings)... Under Section 90 of AP Reorganisation
Act, Polavaram has been declared as a National Project. But, for this purpose, there is
a need to set up Polavaram Development Authority. But, so far Government has not set
up the authority. Hence, I request the Government that immediately after notification
of this amendment, the above Authority may be set up and complete the project within

the coming three years. Thank you.

MR. VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): Mr. D.
Raja. Kindly try to help other Members by restricting yourself to your time.

SHRI D. RAJA (Tamil Nadu): Thank you, Sir. I rise to state the views of my
party on this important issue. Sir, Godavari is one of our very perennial rivers. We
all have great love and respect for our rivers. But, now, they are becoming disputes
among the States. When the erstwhile State of Andhra Pradesh was bifurcated, our
Party had expressed its view that there could be issues in the future, for instance, the
sharing of river water and other natural resources. The Godavari has, now, become a
dispute or controversy among different States — the newly-created State of Telangana
and Andhra Pradesh, the States of Chhattisgarh and Odisha. The point is how to take a
position that safeguards the interests of all the States, the people of all the States. The
Polavaram multi-purpose Project is very important. We are for the Polavaram Project.
But, at the same time, we want the Government to consider whether the Project can
be re-designed in a new situation, as it is today, because this Project was conceived

about eight decades ago, about 80 years ago. Now, the situation has changed. Now
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it is a Central Project. It is a national project. It does not belong to one State or the
other. The Central Government has the authority, the power to take a decision. My
humble submission is that the Central Government can think of re-designing the dam.
We are for the dam, we are for Polavaram Project. But, at the same time, we appeal
to the Government whether it is possible to re-design that project so that the interests
of Telangana and Andhra are safeguarded, the interests of Odisha and Chhattisgarh are
safeguarded. You can have an Experts Committee. You can seek the opinion of the
Expert Committee. It is not difficult. It is not that India does not have such experts.
But it is up to the Government. If you have political will, you can seek the views of
the Expert Committee. You can think of re-designing the dam so that the Godavari
does not become a disputed river like many other rivers. I don’t want to take the names
here. We are still finding it difficult to find a solution in the case of the Cauvery. The

Godavari should not become such a river.

Secondly, I agree with my friend Jairam Ramesh. The new Land Acquisition Law
should be applied not for the rehabilitation or resettlement of tribal people alone. Even
if the tribal people are evicted, their compensation must be according to the new laws
because it is a Central project and the Central laws should apply there. You should
not leave it to the State Government and let the State Governments take care of tribal
people. That will be a great disservice to the tribal people of that region. So, I think,
the Government should apply the Central laws, the law passed by the Parliament last

year, as far as the interests of tribal people are concerned.

Then, I come to transfer of mandals from the Khammam district and other
regions. We have a popular elected Government in Telangana. We have a popular
elected Government in Andhra Pradesh. Why can’t the Centre facilitate both the
State Governments to sit together and discuss the matter? I think, it should be done
in a democratic way because we have two popular elected Governments — one in
Telangana and the other in Andhra Pradesh. In Andhra also, we have a popular elected
Government. ...(Interruptions)... 1 will come to that. Primarily, it is between these two
States. Then, it should be extended. Even Odisha should not have fear in their minds.

Their interests will not be affected. Or, Chhattisgarh should not have that fear.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Okay,
thank you, Mr. Raja.

SHRI D. RAJA: Because the whole region is one where we have the largest tribal
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population. Their interests should not suffer. Tribal people should not be evicted just like
that and left in lurch. The Centre has the responsibility and I hope when you discuss,
you will have to consider these views. There are people who are of the same views.
You must give due consideration to these views. This is what my Party considers at

this point of time. Thank you.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Now,
Shri Ananda Bhaskar Rapolu. Your Party has eight more Members to speak. Kindly

restrict to the time allocated. ...(Interruptions)...

SHRI P. RAJEEVE (Kerala): Mr. Vice-Chairman, Sir, what is the criterion for
calling the Members from a Party? ...(Interruptions)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): We have

to go by rotation. You gave your name very late.
...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU (Telangana): Rajeeveji, kindly.

...(Interruptions)...
SHRI P. RAJEEVE: I just want to know from the Chair what the criterion is.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): The
criterion is, if you had given the name earlier, your name would have been called.

...(Interruptions)...
371 STFE WRDBR AT : 31T T HIYT IS B &b d1& I .. (Interruptions)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Please.
Let him complete. ...(Interruptions)... Let him complete. Your name will be called.

...(Interruptions)...

SHRI P. RAJEEVE: Sir, we have well-accepted rules. What is the criterion? I

want to know from the Chair. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Your name
was included after this started. ...(Interruptions)... Therefore, you will have to wait till

the second round starts. ...(Interruptions)...
SHRI P. RAJEEVE: Sir, I gave my name ...(Interruptions)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Please.
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it TR AT (SR U< : SYFHTEE Sft, 7 01, I[ofla §el o8 7 Bl W,
U Hfhar & RTdd d8d A 9ewl & A/ g S| 61, J81 Gl B 732 Bl
R # 721 3@ 1 381 € &R ve & Ul & wewil & W g S W® E

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): They had

given their names earlier. ... (Interruptions)...

o} 9 AT : WX, Th 3R Tofd aRUSY AR o7 & B P B b1 A
..(FFHT)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Your

names will be called. Please sit down. ...(Interruptions)...
SHRI P. RAJEEVE: We gave our names ... (Interruptions)...

THE VICE-CHAIRMAN (DR. EXM. SUDARSANA NATCHIAPPAN): We are

following the rules. Kindly cooperate. ...(Interruptions)...
sft ST 3FrETe - U7 A1 Teld &l ...(Interruptions)...
SHRI P. RAJEEVE: There are well-accepted rules.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Surely.

We are following them. Please.

4} ST WD IMUI : STFHIIET HEIG, § FHIIAT § AR GHY 379 Yo S|

SUGHTETE Helad, JATST Tl & ol 98d g1 a9 21 g8 i-andt a1 v
T 15T 1 3T Jolf T Sa-7 IR § B 171 & fb 31T A9 b1 IeRT T &7
g1 H A1 B Uil &l OR% A g1 AR aRS [redl &7 SRIRM A S 7 HIUF B IRB
d S BfY iR fopar gt SR oft, a8 e # o @i & |9 <9l 81 H IAB! aral
A HEHd el gl BN arell B gU 1 § weHd T8l 1 A 91 A & 918 iU b
3fex foraeT UoIca 8, S9! NfawhR &1 e 2

AT & AR, #9 Ul 8 6 8 w3 Sft PR &, 3R 39 S HsHeH
M dTel €, H GHSI g 9 B 3gAled I UKl 8 Y, oMfd 39 ¥ BN AR
Rrare & &= 4 oo 91 9l &9 9T el 81 8§31 SN, 39 G W8 ©, 31T MS;
BT AABHRRT [T &1 T BT 872 MY G 2 8, BAAING DI Sodrs] el & i 7
81 87 Y GA T2 8, JeTH1 i ]I 8T 87 39 & AA-81-[1Y IR g AT 3R A
32 €l From the day, March 1, the Konda Reddys, the Koyas, who are not popular, who

are the origin of the greatest Sabari like Mata Damakka are on the roads. They are not
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taking proper food. They are spending sleepless nights. Why? It is because they are
getting drowned. The international principle of tribal livelihood, dwelling and
rehabilitation, the natural justice, the National Tribal Policy, etc., are all advocating not

to disturb the habitations which are having over 50,000 populace.

THE VICE-CHAIRMAN (DR. E2M. SUDARSANA NATCHIAPPAN): Okay.
Thank you.

SHRI ANANDA BHASKAR RAPOLU: Sir, I need minimum two minutes.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Kindly

conclude.

SHRI ANANDA BHASKAR RAPOLU: I need two more minutes. I don’t want

to take much time.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Please

conclude quickly.

SHRI ANANDA BHASKAR RAPOLU: After all, we are expressing our cry,
our grief. Why? It is because they are going to get wiped out. They are just
destabilized; they are being submerged. TSIl & AIRRIN, MY A YA U= HAQT
qOUICH A IME Sl BT AR o &1 IS M HETaed Al 98 3Rell WH g,
STel HRM B I1e BN, Al Sfiad g BId1 8, AR 39S SRl | HEraed gad
el 21 9k WY B WY H TP Ulge 3R M dEal gl The Madras
Presidency asked the US Engineer and Irrigation expert, Mr. Savage, in 1944 to

study it. He studied and recommended that not to go with Polavaram. The Andhra
Pradesh Government also wanted to have an observation in it and, therefore,
constituted Mishra Committee in 1967. It had also recommended not to go ahead
with Polavaram. Mr. Hanumantha Rao, a world-renowned irrigation expert, a native
of Rajahmundry, is disputing not to go ahead with Polavaram. ...(Interruptions)...
Please let me go ahead with my words. Then you can dispute, my friends.

...(Interruptions)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Kindly

cooperate. Mr. Ramesh, please.

SHRI ANANDA BHASKAR RAPOLU: I recall his words. He said that ‘if the
Polavaram project is to be the reality, I dare not to sleep in my native Rajahmundry.’

Why? It is because never have they bothered to assess the dam-wreckage analysis.
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Recently, the IT Roorkee experts studied it and told that Polavaram-intended model
is not having more than 10 years of life. Are you going to drown it along with the
Telangana parts which you are taking away through this balaristyoga? Are you going
to drown even Rajahmundry, the place of Mahan Sangha Sanskarta, Kandukuri
Veeresalingam, Nannayya. Rajamundry and its surroundings are going to get drowned.
You are going to get, as per your plan, just 8 lakh acre ayacut, wherein, the intended
medium-term and minimum-term minor irrigation projects have already attained 6 lakhs
are ayacuts. Why are you going with this stretch? With this, not only you are going to
drown 2,50,000 tribals but 1,50,000 other people also. You are also going to have 150
kilometres of embankment along the Sileru and Sabari rivers, besides Godavari. These
rivers are known to be silt-drawing nature. You cannot properly structure there to have
the proper embankment. Not only that, you are going to create such a havoc that our
people are just in distress. Yes, our Government, when we were in power, intended
it, but as the sons of Telangana, we bitterly disputed it. We differed with our national
leadership, we pleaded with our leader, Shrimati Sonia Gandhiji, and they tried to
assuage us. We also understand the public perception across residuary State of Andhra

Pradesh. But now it is residuary State of Andhra Pradesh. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Thank

you.

SHRI ANANDA BHASKAR RAPOLU: Now you are going to get into distress.
T8 HA Sf, MU U 91 dal oY fF AT IR Ue &9 d1ell §, TR S9N U8
AT AT Y<el g9 9Tell 81 8, dfed UlelaRy | GHIT i Uel g+ aTell &l
SfelY 3T | AN & A geo &b (oI H G B §Y AU I1a FHAG BRAT
RECREIE

THE VICE-CHAIRMAN (DR. E'M. SUDARSANA NATCHIAPPAN): I would
like to tell the hon. Members that no more names can be included. So, kindly avoid
giving names again. We have to conclude it and the hon. Home Minister has to reply.

...(Interruptions)...

it AR AT : WY, Vol dolc R IS [SWpIA o Bl Bls BRIST 78! o,
D] Pl fofdT ST PR Vel golc WR =l IR a9 Yo B, Al Hd dP D12
..(H)...31 Raw ff A<= i1 a1, FaHT died SIY| . (FFET)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Let us
try. ...(Interruptions)... Let us try. ...(Interruptions)... Please ...(Interruptions)... I am not
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saying that. Please sit down. You would be speaking. ...(Interruptions)... We are going

to have it. ...(Interruptions)...

it AT SATA : TE SN STeal b BdelS Bl SYN? IS Neld ol el
ST ...(FEATH).... 31T Nold g5 8] 3TN I8 ol MY ...(SFaLH)... el af a8
g e, NId AT g9 db ol ....(Saem)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Please
...(Interruptions)... Mr. Tyagi.

3it &9, Arf ([WER) : ST99Teel w816, $B dcaN S & ath & ©, ol
Igd gAYl I7, S T BT dCIRT ol o1l P8 ddR JASE 9RA & &l 37T
BAR T 3R A & qiefl 989 § & A8 s 8, arprgal oY fFgwe SR
UTfHRAT BT SSaRT AT AT, HACY IR &1 FRARY T 3R A &6 |1y ol
21 3R I8 Udh I & 3ieY 7!, BiUW Ut & Sl WA & AN & 3R Sl T &
AT €, S0 Rt U & wRE E, SN WeT iR SR uidl & ¥l 7Eed, I8 ol
A9 &1 B Yo TN, TR g9 Pl 7 Hel W4l 9& g8, dfd Udb g9 3w o
W‘%I’Q ST reorganization of States T, s?Tﬁ Hel T Pol, dal 9Nl & A W, el
UIYeIRTe & A W, Hel Retiod & M W I dear 8 17 3R F99 IpHdl ded™T
BN 37T Y9 & AT iR AT & il &1 g1 #8 SHaRy ® % e gt
R AT §€ & 3R 3906 I8f Wl R1aR @l o el g8 &, @ 519 Q9 giferdt
#ex forg S, a1 99 &3l ®Y, dfe Far IR U &, A1 99 AR Bl HETsl B ba
AT MY UH deaN H SRR H IHHT RTh 8] $Hwl, ol Sl T8l 8N 3R §
A & el & dAfede ®1 g T8 R @1 § 6 o faoelt § ol &
YR R YAHed Bl 2, 99 Je9M1 Bldl gl 99 die g, gt ip g9 |l
HC & 3R Y & Al 4 O Yois W B &, a9 SAB A8l Bl 8l AR b
AT = Werel Ypor &l AN 2T, SUDT Pls Soold T8l & 3R b WIeT XS Bl
g1l fpdl /T 1 faT Sy, 96 41 $© WU g 81 12 Saaqde Hrefid
ot MfET 8RN, which isvewmandatowwwmﬁmmﬁwm
ST &, Wfh ERI 519 wHet dI o Rule off, it RIsave |ed = a3 fean o,
S fIBR 7, S olifeen 2, I1eT &1 uffem 9Tl &, e St & SOk 4a¥ 8 - 89
dql g8i | AISUS PR Y, Al 37 I15A] DI {4 57 BT g9l {1 SIQm, a8 39 99y
TI gl A1l Heled, N 99g fI8R &1 dearT ganl, T8/ IHe U1eR gioiaes a8l
Fel MY 919 f[8R &1 dearT garl, A1 IR UTeR Hloided SIRES H 9ol 1Y, ART $ld
IRYES H Tofl AT 3R 7T Y 3w @R g3 8x 9, S 9RIdl & 9 W, 71 &
M, W e & T R S O o, 949 IRES H Fel ¢ AR g d§ aqd
TR A1 Bt R H S g ga f[AeR o1, a8 R &1 e g9 a9 93 6y
9 T AR Arefl, S gl a9 @t TR 93 B, 390 W WY W o iR I8 W)
B3 PRIS RTINS & AU, S I b MUl ST DI, YT H31 S DI, Fdbl 109




Government [14 July, 2014] Bill 585

few w17, AfeT spar ug ® 6 0 ddgTeiial Al § WY WReR Ad-GHd
HeH T8l SoTdl, NTDT T I8 8T B.... 5 ®is A 91 81 He-T argdl, a1
ST BM AT {1, 91 ORel W el goll § 1?7 A Y A AUB v A, T
AT # Gifdfeaet smae! g fitel, T a8l & @l 99— 8, 7 981 & @ 99 ©,
AT VAT SaRT A1 899 HEl ol & T8l d2aRT BRI Tl BiF AT 9? MU et &
FTIR 3R X Y1 319 U & dedR W SRS 8 I 2l 31 IE Hel § b U dHal
¥, 8 H4301 Heled ¥ Hel dredl § b Sl uE, S fdd, S fagye g9 9me g,
Y U aR TR f&dl &1 iR SI1eT dies &1 $Is &M 7 81, TA™ 7 81l 31 39 dR
H 3 Po TEl Hel 2l S A1 H AT BIAT &, o1 ST & AT 7 I
% s8M go # I8 91 3 N & g9 T & U 9gd g O gl &, O AR
I8l 9 B g1 <IRY, oifd d= 81 g9r81 U &1 B9R .Ul | Sfiele 9 YT B
MRS A S &1 g4 600 fhalidier 8, a8 44 ool ar A Her1 o1 sy
HERAR B G M AT 576 TBT B GuI, FOIFPR TR Bl G¥I SeAeEIa I 600
fohelifiey @ 8, oER 400 fhelHier T 8 3R B9R Il Pls 59 8 78] 8l 3h!
TRBR AT ST T IThT TRBR AT ST, ST IR GITaH] SR YS9 & S9! fohed
B4 BT gl a8 | I S TH.G. 99 9Y, 98 9 SR <3 BT AL 99
S, Bls dHaR el gaacl| 89 a1 3@ Wt =18 32 I & o9 98 & A9 dsh? 8
fAffRey 99 BR BART $B 9ol BRI T ST BIT-BIS! 9@l & I fad iR fArT o
Jodl 81 U Jafdwd @l I8l | goeEe S W, 98 R HP [PRY ) o 4,
IHId Bl DI AMAATZS PR H QR Sias el Sl gl o1 {8 i, &g v o
g8 ufeadt SR uew <, <fed amg 9 T8 <M e fom uf$wm & @ So,
JMIBT G d& PN, MIBT UM §& DI, 3UDH] ol §& DI, AqHT Fbar da
BN, 79 3MT EH S

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Tyagiji,

allotted time is over ... (Interruptions)...

o B30 @rht : onft O & o Wk | AT *® B W7 9T g7 € 5 e
1 a2y X157 BT il fear Sy, g1 Big fighd & &, cfd o sved e g,
I NS 2, SHH IRES F AA-HY 371 [98R 759 7, 9fees it 7, 3/
2, 91 99 1 B W RN 59 B1 g1 97 BT 9 BN F ¥ R $E el §
o arTeHIpie® BM 7 HRYI H AHY BT 42T 157 BT Sl ad < B A B
8Q Pl dredl § b ST siuaiRedd s g1 81 §, Sdl QRT PIOY| 519 8H
fIer & forg faRiy sy @1 <<l 47 @ A, 9 $e[ Pl B T SaduHe
HISIA BT HET P, g8 TS TP T81 g3l WIS b AT U8l TSI Bl
e HIfET gs rfl oy gLl @1 Hifcw garsy SR IgRM 91 BT T Sl
Rurd & 2, 99 .31 o M 3§ WRaul 78 9 M iR T sHG! AT o,
I8 PIs Wlell TART APl BT ST el ofl, safey faRy 57 &1 goif 39 ARl It
& AI-|1Y A F ARl DI A SIY| 9gd-9gd ggdTa|




586  Government [RAJYA SABHA] Bill

Y TR AT : AT UGS Sff, deaRT AR el @7 8, 918 '™y @ @,
g A1 BT 8, §CaRT FaT YT d BT g 3l WM St ol &g I8 o, 899 4t
ST el 8, 9 .. 3R ITRIFS BT dearT garl o7l A 8 A o IR uewr
F I HA I2 Bl A 1 SHI AT H gRFARIAT BT dearT Tél 8l iy 8 Safd
RTS4] BT dedRT Y fdha 99 81 g &, °re SR Yioige 8l, a7e grex Hiolde 8
T HHATRAT AHAT BTl SHAY FATSTEIGT UrEl 5 P& I Ig s ¥l b &9 Il &b
deqR & fRIY # €1 519 g Il ReT o1, 79 W A1 59! ARy fBan o1l dearT 3R
ST & f2d | 81, 1 dedRT 9HeT § 1Al ®, oifehd dcarT Rt IoHfdd dRo 9
&1, Al dCaRT F9e el AT 21 B I9 F9I G A o), 9 $eR 93 g ¥, g
dearT B o Siafh B | 8 g3 dve 9 f$fass o xoqer Si, 931 €1 oot o #
<9 8l § & 5 ave 9 fSfIem 21 99 w9 89 ol 7ol 981 91 89 a1 Wt g1
FEd ¥ 5 oMy = gfc @ 2 PR AT TN & AR et TE E, @ o9 = qfe
T 87 Afd w1 & A H W ST B ITD YA TSI, a8 Ay B, e
AT 81, SFI S8 W HIU9 qul W9 A A1 81 715 i 98 dCdRT Sdl & [ofg
TET AT, T8 SSART HIU & Y T, < BT AT U &b AT AR T 9 b foag 727
g dedRT BT © A1 98 SIgfUd BT §l ST R a1d Id1s S W& 81 " [
A Sfl, § =g 6 59 ST dled, @1 SR YS¥ Bl GR Al H gied B Sl 9
TS o TEI B, G IR H ff dref| H O HEW fF T & dedr & oy g8 T
BIFT AT b 19 Bl ARBR o7 ATe] &1 § <@ &1 AT {6 I 497 S & &=
3 3R BIUF b A I, YR G AT 7 M Yo P dTaR BT GADR [aR1Y
fepar e

it Y. EFHA G : SADT DI (ARG B [HAT AT ...(FFIM)...

THE VICE-CHAIRMAN (DR. E2M. SUDARSANA NATCHIAPPAN): Please,
Hanumantha Raoji, don’t interrupt. Your turn will be taken away. If you want to speak,
kindly don’t interrupt. You will get a chance to reply.

it TR STATE : AT SUHIY HEIGY, H ¥ e o 9T gl & oy
el TE1 gl gl ...(Fau™)... 9= HA1 & faR1g &1 &1 R YR foetl s
el BT SCART &1 BT AM2Y| STd IR Y3 Bl FSaRT g3ll, I FHYI SR Tae &
Hearol (g St gr=g #4301 9 I 9T I $9 ORE B 91 gs ATl IR U= | dedr
1 9gd IR faR1g fan arg § a991 &1 IRHR d U ISl 1 11 {6 IR yew
P IR A1 7 i faar Sy, 98 916 § $db1l AfhT FRT A8 HEAT § b oS gqdy
fIegper o1 B_AT ARy, % Uiferdl g+ =a1feq A= 78 #301 ofl, Ife vae o
TR I B BT TR =, d aRadT ST i off ufFerdt SR uer 9 R €,
QAT TR MY IR U Bl IR Al # gie <31, A1 31T S 3= U< el § dedr &l
IR 3, S99 SR w|T &/ R Rl s9% a8 daods & shMivdd
Iy o 1M, gaferd &1 seeiea [RART Fa1 8RN, weaiad ok ufeaqiad &l
sHpMAhd [RAfRT w1 8fi? st IR 3ST 38T U< 91 & dedr & RO I8 RART 8,
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I forg =roT 31T I8 spfede fdel @y &1 Wiy dTel ®ad © b 3R 3MU qie &l
BISC Sl B &1 I A G I8 Ryt &1 ISl BT T8] dleth R IISAT BT AT
21 399 BNTe Y gedicies ©1 3NfIom i s9dicies ®©, 3Nfeem & et dia 32 I
ST I8 IR AT P gSdR DI JdTd 8, a1 b g+l STeal faedd oM &) /T SToxd
M7 § A1 I&l g b g g &S] 9Tl DI FAeeR R A A% U9 a9,
TSI WH BRYI AR, H F&T W Yo 75 dISl o V&1 g (&b HiUq 7 S b o,
UA.S1.7. B RAR I Bl WHR R I8! 81 59 ol BT fhRT g/ af b ol
fp S/ 14.2 UR¥T 91T T, 519 8H T § MY df 894 S WIHR H) forar o
SISl & € 9gIU A1 e el f Mot aver 7 gg Ny a1 off, g9+ 59 &S
Rac &l fran oy 8k sl wReR, SHi &f-8f a5 3@ €, 3R SHi 91 € a
@S BIH) HE <IRTT {6 &7 SHT vd a1y 91, A1 R T2 1 S1as! STxd &1 3T X8
TS 87 TR Uod IR & [l Tad 9, a1 o1F 3MId! S ¥ <% $I a1 F e
et 8, 98 39 919 & fory firer ® f fUselt SRaR & wTord fofai o oy <=

3T F-T STIRT A Sff 91t ’2 U1 A 1 A P dedR & 9gd g A3 A1 Y
A I qHY Mg el BT PSP W X2 81 MMYD! U1 T8l & fd I reAraT H
RT § AT T8I PR B ©, olfhT 9gd A AN Ml $R I8 &l § q4l Rl bl eHe
UG ofdll gl

A T HA SfY, # e ¥g Hg b sy @1 gifdfiied we SR gew |
g1 AT St Bl ggT HAl g1 g7 1 SR Y<¥ S7A1 U1l 9 ORI H I8HY G
T 981 99 UTU| ST YT HAT 999 b U SR USW b IR | 3T Ul IR
IR IS A 3 Bl TH.H. WHRAT UST q9 SMH I < & Jge #7301 991 IR
TQY S A1 g1 Yiferiedd e 7, df g W) e st i 9 <fifvtel <19 g9
# 1 &% fe gs Pl g 6 <9 3 nifafited fAeraRT SR geer 9 g% 8kl 8 3R
IR U<T Bl <% Bl AT fG@rar 81 A1 A I8 |43 Sf, H SISl Uy g8 Argen
5 faell &1 dearT &9 &) SIRTQI T 9 &1 fF S 2 @ T o, 98 Hal fhe |
S S| =g 6 oy U v vl o, S gF1 1531 Bl WIeR 81 TR &I
I U BIGR Y 37 Ue 99 S, a1 § w9s{ {6 et oret 8, 39 uEl &
H1 H SITUT I T BRAT

SHRI P. RAJEEVE: Mr. Vice-Chairman, Sir, this Bill is, in fact, the child of the
UPA Government. This is an after effect of opening up of Pandora’s box by the UPA-II.
I remember, at that time during the discussion, the then Home Minister, Shri Sushilkumar

Shinde, and one BJP leader had a conversation on this disputed issue. At that time,
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our leader, Shri Sitaram Yechury, mentioned that it was a match fixing exercise. But
unfortunately, it could not be fulfilled at that time. Earlier, UPA Government came up
with an Ordinance, but because of the Code of Conduct for elections, they could not
move it again. Now, this Government has come up with this Bill. Sir, actually, this is
against the basic principle of democracy. We passed the Andhra Pradesh Reorganisation
Bill. The President gave assent to that Bill and two States were formed. As per the Act,
we constituted two States, elections were conducted in both the States, and, separate

Governments were formed in Telangana and Seemandhra.

We are in a complex situation. The constituency which consists of these disputed
villages, is represented by the MLA of our Party, the Communist Party of India (Marxist).
Now, you have withdrawn some villages from that constituency. You are displacing
more than two lakh citizens, voters from that constituency. After the passing of this
Bill, the MLA who is representing that constituency in the Telangana Assembly will
now be representing that constituency in the Andhra Pradesh Assembly. Actually, it is
against the basic principle of democracy. You have withdrawn the voters of our MLA
and you have created confusion in the States. So, I think, it is against the democratic

principle.

Secondly, Sir, it is ultra vires of the Constitution. One of the main architects of
this disaster, our learned colleague, Mr. Jairam Ramesh, mentioned the chronology
of this whole thing. Sir, Mr. Jairam Ramesh said, and, also our hon. Home Minister
while presenting this Bill mentioned, that the then Prime Minister gave an assurance
but, Sir, I want to know, what will prevail, an assurance given by the Prime Minister

or the Constitutional provision !

Sir, Article 3 of the Constitution correctly states the procedure, “Provided that no
Bill for the purpose shall be introduced in either House of Parliament except on the
recommendation of the President and unless, where the proposal contained in the Bill
affects the area, boundaries or name of any of the States, the Bill has been referred
by the President to the Legislature of that State for expressing its views thereon within
such period as may be specified in the reference or within such further period as the

President may allow and the period so specified or allowed has expired.”
(MR. DEPUTY CHAIRMAN in the Chair.)

So, Sir, this is the Constitutional provision. The Minister of Law, Shri Ravi Shankar
Prasad, who is also one of the leading eminent lawyers of the country, is sitting here.

My humble query is: Which one will prevail, the former Prime Minister’s assurance
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to the House or the Constitutional provision? Shri Jairam Ramesh specifically stated
that there is a provision in the Bill itself. If it is there, I would like to know, what
will prevail, the Constitutional provision or a provision in the Act. I want to know this
from the learned Minister of Law, through you, Sir, as to which of the two will

prevail.

MR. DEPUTY CHAIRMAN: I did not hear what you said. ...(Interruptions)...
He has heard, that is enough.

SHRI P. RAJEEVE: Sir, it is ultra vires of the Constitution. Actually, we have
no legislative competence to pass this Bill though it has already been passed by the

other House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That question is over. This Bill has been passed

by Lok Sabha, so, there is no point in discussing competency.

SHRI P. RAJEEVE: But I have the right to invite the attention of the House

towards this important point.
MR. DEPUTY CHAIRMAN: You can express your view.

SHRI P. RAJEEVE: I want to say so because it may happen again. Tomorrow,
any Government may come up with a Bill to bifurcate the boundaries of any State
without consulting the particular State Legislature, and, against the provisions of the

Constitution. It is a very important thing, Sir.

Sir, our learned colleague, Mr. Jairam Ramesh, is the architect of the Land
Acquisition Bill. Sir, there are some other provisions. Consent, not consultation, should
be there by the Gram Sabha. I was in the Committee. You are well aware of that
provision. Consent should be there by the Gram Sabha if it is in the specific tribal
area under the Fifth Schedule. Was there any consent for this project by the Gram
Sabha or by these mandals? As per my understanding, there was no consent by the
Gram Sabhas. Then, it is against the provisions of the PESA Act and also the Land
Acquisition Act. To rehabilitate the tribals who are living in the Scheduled area, there
is a provision that they should be rehabilitated in the Scheduled area. I want to know
from the Government whether specific Scheduled area is available in Seemandhra to
rehabilitate these more than three lakh tribal people. If it is not available, it is against
this Act. Then, how can you come up with this Bill? It is totally against this Act,
Sir. I would not like to take more time. Without causing threat, if the project is built

with appropriate changes in the design, this will be no loss to the interests of Andhra
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Pradesh, as suggested by engineers and experts. This project should be redesigned for
the benefit of the country. Sir, after reviewing the Polavaram project, the Empowered
Committee, constituted by the Supreme Court, suggested that the subject of construction
of Polavaram project had to be revisited. This is the recommendation of the Committee
constituted by the Supreme Court. And, Sir, this is the same recommendation as given
by the Central Water Commission. By bringing down the threat, transfer of land and
tribals of Telangana area to Andhra Pradesh can be stopped. ...(Time-bell rings)...
Sir, I urge the Government, through you, to withdraw the Bill on Polavaram; two,
to re-design the project to avoid any threats; three, the threatened areas and the dam
should be retained in Telengana only; and four, the rights and culture of the tribals
in the Fifth Scheduled Areas have to be protected. We, the Communist Party of India
(Marxist), have always a very consistent stand on this issue, Sir. By these words, I

conclude. Thank you.

SHRI PYARIMOHAN MOHAPATRA (Odisha): Sir, Polavaram has had a peculiar
history. I do not know how many people know outside Andhra Pradesh, Seemandhra
and Telangana in this House that 30 years ago, when Polavaram was given clearance
by the CWC, there was an agreement between Odisha and Andhra Pradesh. Unilaterally,
that was changed and the reason is contractor-politician nexus which is known to
anybody in undivided Andhra. That politician-contractor nexus ensured that the dam
height would be increased and a lot more villages in Khammam, Andhra Pradesh;
in Malkangiri, Odisha and in Dantewada, Chhattisgarh would be submerged. Why
did the UPA-II Government not listen to all the protests which came from the State
Governments of Chhattisgarh and Odisha and also from the Members of Parliament
from Telangana, the area of the then Andhra Pradesh? When they did not listen, Odisha
went to the Supreme Court. The matter is pending there. Suddenly, for political and
electoral gains, a Bill is brought. This Bill would be passed in any case. When there
is a broad majority, the Bill should get passed. You also have a good majority today.
You are beholden to Andhra because your alliance partners are there. They have been
brought to power. But, Sir, you have a duty towards Telangana also, you have a duty
towards Odisha, you have a duty towards Chhattisgarh which is ruled by your party.
Don’t get carried away by what the then Minister in the UPA II is telling you today.
They have planned embankments to protect the tribals of Odisha and Chhattisgarh.
Are they Dutchmen? Do they belong to Holland? Are they used to dukes? They can’t
sleep. These fellows are so scared. One of my organisations is operating there. I am,
in fact, acquainted with every inch of that area. My people tell me that the tribals

are scared. They are living in fear because of the kind of specifications which are
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prescribed and which the contractors will adhere to. I would be living in fear if you
put up an embankment there. Then I don’t want to live there. You know about the
contractors in this country. Here multi-storey buildings collapse. Same thing can happen
to embankment. What happens then? Vast quantity of water will get into those areas
and people will get killed. Let us not play games. You should not have just carried
forward this particular legislation. What are your compulsions? Nothing. Time was on
your side. There was no need to pass an Ordinance in the first place. There is no need
to go forward with this kind of law. As comrade Raja mentioned, any re-designing,
which would have taken care of the concerns of the friends from Telangana, Andhra
Pradesh, Seemandhra, Odisha and Chhattisgarh, could have been done. We are not
enemies. We don’t want a situation where some areas of Andhra Pradesh could not be
irrigated. Similarly, Seemandhra people should think that areas of Telangana, Odisha
and Chhattisgarh should not be submerged. We should all be together. In that, hon.

Home Minister, your responsibility is the greatest.
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI PYARIMOHAN MOHAPATRA: I see ex-UPA-II in the Opposition. And
the Government is equally keen on pushing through this legislation and getting it
passed. They got it passed in the Lok Sabha. In protest against this move, I walk out
of the House.

(At this stage, the hon. Member left the Chamber.)

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, I beg the indulgence
of you as the Chair, the House and my respected colleagues to let me speak today
because this project impacts Khammam District directly of which I am the political

representative and I was the Lok Sabha representative there in the past.
MR. DEPUTY CHAIRMAN: Are you speaking from your seat?
SHRIMATI RENUKA CHOWDHURY: Can I continue?
MR. DEPUTY CHAIRMAN: Yes, please.

SHRIMATI RENUKA CHOWDHURY: Sir, I seek your indulgence so that you
can pay attention to what I am saying. There are two ways in which we can deal with
this Polavaram issue. One is that we get egoistic and see it as a political advantage or
disadvantage and either overrule or bulldoze our way through. The other way is that
we deal with it as a mature democracy. Change of governance does not allow us to

abdicate our responsibility towards the people of this nation. Polavaram is not just a
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contentious issue for Khammam or Andhra or Telangana. It has a wide social, political
and economical impact on the lives of the people of Odisha and Chhattisgarh also as
has been spelt out by my respected colleagues who have just spoken. It is to transfer
205 villages from Khammam district alone. 205 villages, 324 revenue villages including
545 habitations and an estimated 1.89 lakh of population are involved and you think
you are going to have a hassle-free transference of gaining of political power. It’s not
going to happen. Primarily, this is spread across the Bhadrachalam agency area. This is
an agency area that we are talking about and toying with. It’s 5.61 lakh of population
spread across the vast area of 12,175 square kilometres in 29 Tribal Subplan mandals.
Is it enough that we come to Parliament and occasionally, rather piously, articulate our
collective concern about tribals and their lives? And it’s okay that as political parties,
we will give one or two tickets to the tribals. But the real acid test is when we are
faced with situations like this where we will rise above the basic mundane business
of politics and address it humanely; and we take it up collectively to ensure that the

tribals get their fair rights and what the Constitution has empowered them with. 84

U SRISI ® U Big W@ 81 7 @ 81 I8 I9P] IU[SGR &, HAAE Bl
SR g3 JufPR 8 3R §9 SRISde@ BT &P a1 ol U, & 9 a1d &l
N AR ¥ S@YTd B gY DI AT ol Bl

I 3T &b ﬁ_*f, 3MY ddrgyl, 39 RIERSIS) Ny & merger of seven tribal
subplan mandals &7 S TRATST TR T 3R BRT IAT S A ifddfcda oied iR
eT3dd offed &l AfYHR Al ? Kukunoor, Bhadrachalam, Chintur, Velerupadu, V.R.

Puram, Kunavaram and Burgumpadu are revenue villages under the Tribal Subplan,
barring 12 revenue villages with Andhra Pradesh. This will completely and permanently
alter the demographic composition of this agency area. dl @1 gD ITaTST It {‘yﬂé
&l <+t A1f2T? At this moment, there are people sitting at Jantar Mantar, cutting across

all political lines. There are hundreds of people who are agitating, people who have

spent money out of their own pockets and who have travelled in this oppressive heat to
sit at Jantar Mantar in the hope that Parliament will truly reflect its democratic
practices, that their voices will be heard, that the Government will reflect on what is to
be done and that we can make that change. Nothing is cast in stone whether it is
Resolutions or laws or amendments. Nothing is cast in stone because it must be
responsive to the call of democracy and we must ensure that justice is also done. This is
not an act of charity. In some of these, that we have evolved over a period of time, there
are anomalies that have come up where three or four villages are stuck between two
sides of Telangana. There are four villages of Andhra in-between. No matter what we
talk here, please try to visualize what happens to the auto-rickshaw drivers who have to

pay taxes on both sides, what happens to the people of Khammam who want to travel to
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the temple, what happens in the day-to-day livelihood that will turn into mental and
physical torture dealing with these issues on a day-to-day basis. Bhadrachalam Temple
has been grandly left to Telangana. But you have taken away the Lord’s wealth. 900
acres that belonged to the Bhadrachalam Temple, to Lord Rama, will now be submerged.
We have no clue how this will be compensated, how the temple revenues will increase
and how we will be able to attract national tourism to this very prestigious temple
which has historic facts on the proof of Telangana and why it is recognised as such.
There is irrefutable evidence of the very evidence of Telangana there and we are not

going to address this issue.

Now, Sir, I will appreciate if there are no alternatives. I will appreciate this haste
and expediency by which we are pushing through if there are no alternatives. Has this
been scientifically endorsed? Have we got a no alarm, no issue, no problem certificate
from various agencies like the Central Water Commission, etc.? No. We have had
several warnings. We have had several restraints. Several issues need to be addressed
repeatedly to ensure safety of the people. The recent tragedy that has happened in
Himachal Pradesh was a controlled situation where some of our young students from
Andhra Pradesh and Telangana States have died, including two students from Khammam
district. That gave rise to so much of agony amongst all of us. You imagine we are not
in a state of preparedness and we want to prepare a scornful storage dam for which
international experts like Mr. T. Hanumantha Rao have shown us an alternative. There
is a via media whereby Andhra people ...(Interruptions)... Of course, my citizens in
Andhra must be given their due. (7ime-bell rings) We will be there to ensure that
they get their fair share. Their water and irrigation issues must be addressed. I am not
denying that. But not at the cost of Tribals, not at the cost of the Telangana, not at the
cost of Khammam district. We have an alternative plan of a series of barrages which

will bring down the height. If the height of this dam continues..
MR. DEPUTY CHAIRMAN: Yes, Renuka, please conclude.

SHRIMATI RENUKA CHOWDHURY: Sir, the Bhadrachalam town itself will
be submerged. The temple will be submerged. So that will reduce it to a farce if we
...(Interruptions)... Of course, the water is coming into the town. What are you talking?

You don’t even know.

MR. DEPUTY CHAIRMAN: Renuka, please conclude.
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SHRIMATI RENUKA CHOWDHURY: This will impact us sociologically and
psephologically. What checks and measures have you factored in to ensure this Tribal
profile and culture of our people which were evolved over centuries? They deserve
their rights. Today most of you might have got up and read newspapers wherein it has
been reported that Khammam was the first district which has implemented the Tribal
Forest Act. Today, Tribals with great pride are able to sell their produce of bamboo.
They have allocated..

MR. DEPUTY CHAIRMAN: Please conclude.

SHRIMATI RENUKA CHOWDHURY: I am concluding. That is why it is necessary
that don’t brush Tribal issues under the carpet by saying, “All right, we will look into
it.” You have to look into it. It is their constitutional right. They are part of it when
we say, “We the people of India...” They belong to India; and they are empowered
to say so. They must get their right to stay in their areas, and ensure that the least

damage is done to their areas today. Thank you for your indulgence.

MR. DEPUTY CHAIRMAN: I have been told that the discussion will be over
by 4.30 p.m. We are left with only a couple of minutes. Okay, Dr. Keshava Rao,

please speak.

DR. K. KESHAVA RAO: Thank you, Sir. I can’t add more words than what
Shrimati Renuka Chowdhury and Shri Ananda Bhaskar Rapolu have said. They have
brought out the real content. I am really grateful to them. I am telling you that I am
not against Polavaram. I am in the ruling party, that is, Telangana Rashtra Samithi, in
Telangana. Mr. Ramesh alleged that we are against Polavaram. But we are not against
Polavaram. My great friend, Mr. Jairam Ramesh whose words on relief and rehabilitation
have always enthused us, said that he doesn’t want to hear sermons. I also do not want
to hear his sermons. Going to Polavaram is not knowing Polavaram. That is exactly
what Shrimati Renuka has said. She has also said that it was not an issue of egoism
versus democracy. Please understand it. Today, Mr. Mohapatra walked out from the
House. For what? His heart bleeds. Our conscience bleeds over Tribal. When 1200
people died in Telangana, nobody cared. Nobody cares for Telangana Tribals. When
some activists came to stage a dharna at Ramlila Ground and one person died, you
passed a resolution in Parliament. But no word on Telangana. The indifferent attitude
towards Tribals must end. The manner in which the debate is going on here, they
are speaking casually about Tribal, hurts, me. They are not bothered about 2.3 lakh
Tribals. My friend, Dr. Pradeep Kumar Balmuchu is sitting in the back bench, knows
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exactly about Tribal. I know because I was in charge of Jharkhand State. Regarding
rehabilitation of the Jharkhand people, they came to Delhi. To do what? To become
domestic helpers. I belong to these families. Shrimati Renuka understands Khammam
better because she comes from there. You are talking about remote Adivasis. Mr.
Rapolu also spoke about Adivasis. They do not know how to talk to you. One of the
hon. Members has said outside this House that they do not even know how to wear
clothes. It is true. We have been talking about it, and every day we talk about tribals.
Mr. Deputy Chairman, Sir, I know what she is saying and I would say it again here:
First, we wanted the issues to be discussed here. Otherwise, we know that the people
who are opposing it are more in number than the ruling BJP here. We could have
created a chaos. We don’t want that. We wanted you to understand it. The Home
Minister is not here; what to do? Now, my question is to the Law Minister, the most
eminent Law Minister because he understands things. When Rajeeveji got up, he
couldn’t get it because he was half-way at that time. The question today is, the Andhra
Pradesh Reorganisation Bill was passed and Gazetted on 1st March; thus we became
two States. There were perhaps a thousand assurances made. Assurances are not law,
as Mr. Rajeeve had pointed out. After the enactment of the States, the appointed day
was only meant to implement the law. I need not tell this to the Law Minister. We
became two States. We were two States on March 1. So, if at all you want to alter
the boundaries, please do. After all, you are in majority. We might shout and make
our points. Please do it, but how? You are trying to alter the boundaries just through
an Ordinance or a law. Mr. Law Minister, through you, I am submitting this before
the House, under Article 3, whenever you wish to alter the borders of any established
State, it has to be done through a Bill recommended by the President, not the Cabinet.
The Cabinet recommends it to the President and then the President recommends it
here. This is not done today. And then, even the President does not recommend it to
you directly; he has to send the Bill to the Legislature of the concerned State, which
is affected. Was this Bill sent to the two States that existed on March 1st? No! What
I say is, please follow the law. Mr. Home Minister, we are not against what you are
doing. You have the right to do it and you have got the majority. As Renukaji rightly
asked, after all what is our crime? You have killed thousands of tribals. We used to
have over two lakh of them. Don’t talk about it. I know what exactly is going on in
my heart. You just don’t know what is happening there. Today, if you were to come
there, she would be able to tell you, entire villages, people of 60 to 70 villages, are
out on the streets. Their utensils are lying out on the streets. They are on fast. At

one camp, they have been on fast for eight days. You must go and address them and
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understand them. Let the Home Minister call them. Just as Mr. Mohapatra said, there
are four States which have been affected; it is not just Andhra Pradesh or Telangana.
There are 68 villages in Odisha and 42 villages in Chhattisgarh. What is happening to
them? Then this issue is not the first one. As the Samajwadi Party Member wanted to
say, when we started Polavaram, there was only one State. We have been discussing
this for long. Almost all the experts said, it should not be built. But at a later stage,
we though it can be built. As Renukaji rightly said, new things are there. Not only the
United Nations experts, but WWW had also gone; they said there should be change in
the designs. I am not asking anything. After all, we don’t want water which is going to
the sea. Why should we fight against it? We don’t want the water to be wasted, when
Polavaram waters cross Sabari, Telangana has nothing to do with it. Telangana has
nothing to do with it. I want to tell this, through you, Sir, to my friend Shri Ramesh.
We can’t go back to Andhra and bring back the water. That is going into the sea. We
must use it. It is a foolish thing if anybody says Polavaram cannot be brought. All that
I am asking is bring Polavaram, but save these 3 lakh tribals. Other estimates suggest
that 3.5 lakh tribals are dying. Can you think of this? Just discussing it will not help
us. I am suggesting, | am begging and I am submitting to the Home Minister, please
have a humanitarian approach. The hon. Member, Shri Jairam Ramesh, brought us the
R and R, which really enthused almost all people, over Khammam. But why is that
Jharkhand R and R failed? Under R and R, you have promised to give the land within
the ayacut. Where is that land? Let us not fool the people. We have been befooling
the people for long. Let us not do it, at least, here. So, Sir, these are my submissions.
Just for the sake of one issue, Bhadrachalam, please do not overlook the law, do not
overlook the Constitution. Let us follow the rule of law. We are always there to co-
operate with you when you are bringing the law in a regular fashion. Secondly, I want
to make it clear that we are not against the Polavaram Project per se. Let it come
about. The water will not come to us, but save those three lakh tribals. Do not try to
give us sermons. We have heard enough of sermons. We do not want lip sympathy.

We have seen enough of them.
MR. DEPUTY CHAIRMAN: Now please conclude.

DR. K. KESHAVA RAO: Sir, as Mr. Raja said, let the Home Minister call a meeting
with the concerned States. Shri Digvijay Singh is not here now. As he mentioned, we
invited five world experts, experts belonging to the United Nations — I was the State
President of the Congress (I) Party at that time — and held discussions with these
experts. We told them, “Please change the design. We cannot give up the Polavaram

Project, but save those people.”
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MR. DEPUTY CHAIRMAN: Now please sit down.

DR. K. KESHAVA RAO: Sir, the Supreme Court had asked the Government to
revisit the design. We are begging them to revisit the design. We are not that strong.
When they do not care for the Supreme Court, why would they care for us? I am
requesting the Home Minister and other Ministers of the BJP Government to look into

this human aspect in the right perspective. Nobody is against it.
MR. DEPUTY CHAIRMAN: Keshava Raoji, please conclude.

DR. K. KESHAVA RAO: I have to say all these because there have been
allegations against us. We were the champions for the cause of Telangana. Somebody
says that Telangana and Andhra Pradesh should come together. How happy we are at
Telangana! Ask people of Telangana. Even if a single person says that he is not happy,
then, do whatever you want. So, Sir, Polavaram is a basic issue. Polavaram concerns
tribal people. Please look into the interests of those tribals. The other day we had an
all-party meeting of the concerned States. They all said, ‘We should co-operate with the
Government and see to it that the designs are changed. Let them consult the experts. We
have no objection to it.” And, Sir, let our debate in this House be taken into account

by the Ruling Party and let them do justice to the people living there.

MR. DEPUTY CHAIRMAN: Hon. Members, I am in a real dilemma now. The
Congress (I) Party has got seven names more, but no time left, and the BJD is asking
for more time, but no time left for them too. The Congress (I) Party should reduce
the number. 1 can call one or two more and I can give three or five minutes only.

...(Interruptions)...

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, what is this? Please extend

the time. ...(Interruptions)...

DR. K.V.P. RAMACHANDRA RAO (Telangana): We all want to speak.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: There is no time left. What can I do?
...(Interruptions)... 1If you are not able to manage your time, I am not responsible.
...(Interruptions)... Now, Shri Palvai Govardhan Reddy, just take three minutes.

...(Interruptions)...
SHRI BAISHNAB PARIDA: Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Your time is also over. I can allow one of you
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just for three minutes. ...(Interruptions)... Okay, now, all of you please sit down.
...(Interruptions)... Let me sort out this problem. The problem is this. The time allotted
for this discussion is two hours. Accordingly, there is only time left for the hon. Minister

to reply. I know that it is a sensitive issue. ...(Interruptions)... Now please sit down.

...(Interruptions)...
SHRI JESUDASU SEELAM: Sir, please extend the time. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You don’t allow me to speak. ...(Interruptions)...
I will call the Minister to reply. You can’t do that. ...(Interruptions)... Sit down. I
was on my legs. ...(Interruptions)... What do you want? ...(Interruptions)... No, this
is not the way. ...(Interruptions)... 1 am trying to help you, but you are not allowing
me. ...(Interruptions)... What are you doing? Sit down if you want ...(Interruptions)...
If you don’t sit, then, I will call the Minister. ...(Interruptions)... Please sit down.

...(Interruptions)...
S} IS ST (FBRTE) : WX, I IR de18V|

it Surumafa - o9 AU .(a@E)... 1 will call you. 30 4fSTI ...(amasgm)... §
IR STSH G ...(GLTH)...

3ft 379 3Tell TTH (ISRRA) < $9 4 T T 91 57 ..(FALH)...

MR. DEPUTY CHAIRMAN: You sit down. Any responsible person from the

Congress Party, please ask him to sit down. Mr. Ali, you can’t behave like this.

SHRI V. HANUMANTHA RAO: Sir, it is a question of the people of

Telangana.

MR. DEPUTY CHAIRMAN: Mr. Hanumantha Rao, please sit down. I am
sorry you people are not understanding the problem. What I said was that the time
allotted is only two hours and according to the time left I should call the Minister.
Since it is a sensitive issue, I want to take the sense of the House to extend the time
and you do not want to do that. If the Government agrees we can extend the time.
...(Interruptions)... Now, please ...(Interruptions)... 1 was told by the hon. Minister, I
was told from the Treasury Benches that the Minister will allow extending the time.
...(Interruptions)... That means, the Minister is allowing extending the time by 30
minutes. ...(Interruptions)... 1 call everybody but you don’t cooperate with me. You

should cooperate with me. ...(Interruptions)...

SHRI D. RAJA: Sir, I have a submission. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: They are allowing 30 minutes more. ...(Interruptions)...
Please sit down. ...(Interruptions)... 1 have extended the time up to 30 minutes. All of

you will get three minutes each.

SHRI V. HANUMANTHA RAO: Sir, it is a question of lakhs of tribal people.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Hanumantha Rao, don’t disturb. You will all

get three minutes each. ...(Interruptions)...

SHRI PALVAI GOVARDHAN REDDY: Sir, thank you for giving me this
opportunity to speak on a very important Bill which not only affects the tribals in
Khammam district of Telangana and in the States of Odisha and Chhattisgarh but it is
also a threat to Polavaram project itself. I have only three important points to make.
The first one is about the constitutional validity of the Ordinance, the second one is
about the design of the project and the third one is about displacement of tribals. I
would like to remind you, Sir, that Sir Arthur Cotton visited the site 80 years back.
He said, “There is no foundation here. No project can be constructed here.” Dr. K.
L. Rao, a very prominent Irrigation Minister, has also said that there is no foundation
there. And, Bachawat also said very clearly that you cannot construct a dam here; you
can construct only barrages and that too after constructing It champalli in Telangana
State. The Government has not done anything here. Without construction of Itchampalli,

Polavaram dam will be washed away.

Firstly, I rise to oppose the Ordinance issued by the NDA Government when the
Notification for formation of a separate State of Telangana was issued on 1st March,
2014, itself. It is immaterial when the Appointed Day was given. The point is, when
a State has already been created and Gazette to that effect has been issued, how can
the Government issue Ordinance without consulting the States concerned. And, Sir,
these people have not followed article 3. Under article 3, the hon. President has to
refer this Bill to the concerned State Assemblies. That has not been done. Therefore,
it is unconstitutional. So, I demand that this Ordinance be taken back first. Then, send
the Bill to both the Assemblies, take their views, as mandated under article 3 of the

Constitution, and then take a final decision.

Sir, one more thing I would like to say here. There is a design given by an
eminent engineer who is also a consultant of the UN. The alternative design envisages
construction of three barrages instead of dam and same amount of water and power can

be produced. Why is Government not thinking about it? I met the hon. Prime Minister
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here itself. I gave him alternative design and requested him to consider and asked him
not to do any injustice to Telangana. In his speech, he said that injustice will not be
done to Telangana. Telangana and Andhra are looked after equally. Therefore, my only

request is that the Central Government should examine the alternative design.
MR. DEPUTY CHAIRMAN: Okay, conclude.

SHRI PALVAI GOVARDHAN REDDY: Sir, you have not given me even two

minutes!

Therefore, what I am requesting the hon. Home Minister is this. Sir, I am the
man who has been fighting for tribals and this project for the last twenty years. I am

the main man here.

MR. DEPUTY CHAIRMAN: No; no. Please make your point. Don’t say all
these things.

SHRI PALVAI GOVARDHAN REDDY: Therefore, what I am saying is that the
hon. Home Minister has to consider the design of Mr. Hanumantha Rao. As per his
design, this project can be executed with three barrages instead of one dam without

any damage to anybody and without disturbing tribals.
MR. DEPUTY CHAIRMAN: Okay, thank you. Now, Shri Bhupinder Singh.

SHRI PALVAI GOVARDHAN REDDY: Sir, you are not even hearing me. What

is this, Sir? Please, hear me, Sir. Therefore,...

MR. DEPUTY CHAIRMAN: No, no. It is not going on record. Shri Bhupinder

Singh, please. You speak. That is not going on record.
SHRI BHUPINDER SINGH: Sir, let him speak first.

MR. DEPUTY CHAIRMAN: Otherwise, you will lose your time. I have called

your name.
SHRI BHUPINDER SINGH (Odisha): Mr. Deputy Chairman, Sir...

MR. DEPUTY CHAIRMAN: Mr. Reddy, sit down...(Interruptions)... Mr. Reddy,

please sit down...(Interruptions)...

SHRI PALVAI GOVARDHAN REDDY: *

*Not recorded.



Government [14 July, 2014] Bill 601

MR. DEPUTY CHAIRMAN: That is not going on record. ...(Interruptions)... Sit
down ...(Interruptions)...

SHRI PALVAI GOVARDHAN REDDY: *

MR. DEPUTY CHAIRMAN: I have already said that time is only three minutes
...(Interruptions)...

SHRI BHUPINDER SINGH: ...as you know my State, Odisha, especially Malkangiri
is a tribal populated district, is badly affected by Polavaram project. Sir...

MR. DEPUTY CHAIRMAN: Mr. Reddy, it is not going on record. Please, sit
down. I have already announced three minutes to everybody. Please, sit down.

SHRI BHUPINDER SINGH: ...I would like to draw the attention of the hon.
Home Minister that from my student days I used to say, ‘my religion, my caste is my
Constitution.” I am happy when I saw the present hon. Prime Minister, Shri Narendra
Modiji, has also said, time and again that ‘my religion is the Constitution of India.’
Article 3 of the Constitution has already been referred. I would like to draw the
attention of the hon. Home Minister to will reply on the Fifth Schedule to the
Constitution of India. Sir, the entire Malkangiri area of Odisha is affected. Since there is
no time, I am not going to read. The hon. Governors of the States have ample power to
overrule any Act of Parliament or State Legislatures to protect the Scheduled
people/tribal people of this country. And, my State is badly affected in Malkangiri area.
I would like to remind the hon. Home Minister to go back to 80s when the Janata Party
was in power and you were part of that Government. It was Madhya Pradesh and then
there was no Chhattisgarh, it was Odisha and Andhra Pradesh; they signed the
document for Polavaram for a height of 108 feet. What made the Government to raise
the height without consulting, without getting all the three States around the table?
What is the transparency of a Government in democracy when Government could not
call all the three States around the table? Sir, I appeal to the hon. Home Minister to
please honour and respect the spirit of the Constitution and to respect the right of the
tribal people of this country. ¥R, 3R &l &1 T, THH 3R SHTA &, d 98 ¢rsad
SN BT &, SHB! oh BH [ UIRTST HR I8 ol safoy # famell s b anfsen &
ST g3l &, I8l IR 3T STaci! Pl Yo <IeIel HIolge STy, ST AT+ JIeravd Bl
IS WIoTde g9 &1 89 8] ded &b oM &l Ul fiyel, <ifhd agf & o
defaferce™ w@H &, what will happen to the tribals over there? How will they live
there? What is the package for them? They must live there. The previous UPA

Government had passed the Land Acquisition Act whereby you just can’t acquire the
land without the Sabha, without their consent. Unless their consent is there, you can’t
acquire. The Government can’t take the tribal land.

MR. DEPUTY CHAIRMAN: Yes, please conclude. Please take your seat.
...(Interruptions)...

*Not recorded.
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SHRI BHUPINDER SINGH: There is a total bandh there. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Shri Mohd. Ali Khan, please.

it AERIE ofctl WM (Y UQ¥D) : fS I~ 9T8d, v+ 481 39 fdd W
I T HidT T, $9d fau § aus! g=ydre <dl g1 I8 889 iR Ulfelinie &
SHI YA TaTE 29 % aras(E oot S sfheR # urct 7, I9 I8 del o1 fF die |
W & oI HIUF 7 I8 qe®hhe (a1 o1, olfdb § o a1d Hea1 daEar § b
B, B St 7 SR gy wifar et St 7 R e week t@er T8,
IfehT AT B fIATS B AL-ToR IGHR 9B h o BT A1l ifhT o1 39 et &b
AN AR 7 S AR, WX ARl T S 7 @1, § 6B SR B G, AfeT b
GIGTIRH B TR HRAT A8 &, Il I8 ITad d1d gl qielavd U U oM R &,
afearRat &) ST STHIF §, S9d! IfS 3T oid & dl S9¢ gl dl, S9d] AT Bl
3T SART-ASSIR BIST A8 8l BXP G B I§ Bl 8, 8vb §PAd DI IS
et & & snfearRal & wg-wy s g7 o9& @, S g™ # & &,
S@! fewTSId B § Fwerd § 6 anfaamafedl & forg a8 it diameasy &1 ueiee @,
I Hroige dl d R TaR] Bl AR ARANGRI DI ALT0R @B 39 JIoTae Bl 3T
JEIT ST &7 Bl ...(FALM)... M B AATGT DI HRIF G gY A MU il BT
aredl g f 99 RRgde & siex #afer qouw W &1 e Afex §, 99 wfex @t
JIRT-AGEIR BISHR, S9 HIGR Pl PR NI YIATdRH TP, a1 &b oY BlsdR
ST &, 1 WA JMH ATTD] ATH Al B ...(FALH)... T 39 il Hom, 59
WHR A e o1, B AR ared I8 W 8, 31 odid 8 b oma g w3
ST & 81, 37 & &1 a1 §akl RATd! & 81, I8 TP a0 9 © P 379 I =0
Al & 919 DIRTYI MU B8 SHIdA S DI ToRIETST fhar o1 Hi gl 3R
gl Y R Ud IR IoiR SRgel & omdidd & f 3Ny 991 & Blesw W, I8 &
feaREal & Th IR 91 HRP, STDI AATHR FATGT IH & SMA-YRT Y& dTel aArl
DI MY FERT SIRTY, ITdT TH8RT 9d BIfSYl # Y Udh IR MU I1did Ho 6
39 9 &1 g9 § 799 TaIhd d1di BT Aok IGHR AT 39 YTATdRT Jiolae 6l
RT BIRTYI TelTaRA HIoiae & aRR & fog, el & |t Raems T2 §1 89 ared
g f& Oioiae 9, T BT SaATHT B, Job Pl SAATHC B, offh IMfedTiial Bl
JER, RISHIR 31X Iffeetd Ad ST, IT6T SHIAT BT BIHR, STH! A€ TR ATHY
SAPT GRIBIIS TRIE 7 BISY| AR, AT q3T qierT BT SIgH T, § 70 i
SRIT A 3R WRabsil gpad I R ardiad #xar § & oMy aFl ®Wed & 9%
fafed & 91 X 3R 39 79l Bl T By
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o e g salis e ia BT 0 (G | AT O e dana cilin T
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ol o Sy e M gzl aga gl S s o8 g g S Sl L
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tTransliteration in Urdu Script.
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Ay s od S lyedgeal; Sle SO SEL S
o S e e e e Ve i Ul G S G R
SS ) i S gy BBS i e S5 S Dol VWS B S U
S AL S el SESgagy posVy oS S OSng s
Sy il S .ﬂ;ﬁé;m,sﬁ,_.;?ﬁ.ﬁﬁqmjg
o e gyl B0 ) S S S Umdradl B9 oy Siad S S
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Sudia cin S S 5 ol S8 g8 il o e s 5K
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it STUTTfa : 2N ISR *TSTael| JreTde Sft, Rt a9 fide e B

37l IS ISTaA : IR, & HA I, Sl e UIeATa=H Hroiae Bl QR B o foy
Mg  ...(HaE)...

SHRI PALVAI GOVARDHAN REDDY: Sir, I have a point...
MR. DEPUTY CHAIRMAN : Not allowed; not allowed. Sit down. ... (Interruptions)...
SHRI PALVAI GOVARDHAN REDDY: Sir, it is related to ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no; everybody is related. ... (Interruptions)...

it IFET IMSTa : IUFHIUNT FBISd, S JIolae Bl B et o [ (AT &
3R TN RN B B T RFERT 891 AR 7 o ol 8l ..(FagM)... IR, I8
16,400 HRTS BT BT Yolde 8 3R s BH I HH 7 A 20 8OR Uhs STHIA Sff
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e B AR I8 #A S Sl 9 A 2, H gadt §neld w- & oy et g g1 H
HERTE $T g AR A TAT HERT BT HaY g 3BT V&1 §l SAMY H FRIY BT
g 1 3Ie a1el 3R AT a1ell, MU H SIS A R, U |1 fefax el

i STUTafa : MU 3w dra|

it IFET ST : W, AT Pl I8 © b 319 TSI I 99 17 &, v
TSI aTell @ St feHie 8, A T & F-aR Rl & S o &1 S96T IR &,
IA6 IR H FAR! WHR AR ool 89K WReR AR & a1 T8 &l
..(FAYF)... I9h] feHTS & IR § GRBR Bl faR BT a1ievl S feen of feais
2, 99 W W WHR & R A1 A2yl dfed STaresdra 986 Sft & Aga d S
YA TaHe oY, SHH 99T 91RY e d} arex Rl A e 9, a1 5 greR
Ioil 7, fIgR, e 4T 3R IIRES, 9 dIF g1 Bl AT IId 89 SR 9 U
g, S IRE ¥ 9! Bl e arfeul 99 I bl W BrIel o a1ty iR
AT Bl WY WrgeT Her =@nfdyl 3 9 A €, 9 W A §, offe H WIS g I8
AT &1 fawy 781 8, <ifdT I8 iotae 9gd 37201 2 AfQaTiil & gaard & fog #-
T #A St § A B 9T ® fF 99 ey SRRRE &1 Wielde §91d € 99 S
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H HIIA Aol 8, S9P gAard & forg G 8 €l €, 98f & AR ol ot Vel
ApTer B ...(awd &) 6el)... SHTY J31 e & fb 59 39 gofe I9RAT....|

it STUTafa : 3T T HRY

il IS ST : 59 AT ol Bl IARA], dl IFH A9 & fog WY U1 g
=12l § 39 fd &1 R1 9T a1 § SR oy Wi §HlF AR, STST 7 BRI

it SuuTafa : 2 Y. ggH 11 3MUB] Pad A e et 2l

$t . TTHA @ : WX, O9 W WA YOS AT © a9 ¥ H ofeardi & aw #
e @18 TET § SR o 3MRax & diem &1 Hiwnr firer 21 snfearRyal & wner fasan
W B, I8 SO WHS H o7 I@T ¥l MfIardt |1 ofmel Jew W EI 'H dremawH,
grotae & Raem® T80 g1 e arel Bt dieiaRd & Raers 281 €, 396 feomgd &
RactTe 1 3T 31 SITGT BTgC T 941 X8 8172 fhaw AN & B IoTs SIRAT, fhaq
fearRyal &t STHIF Teft SO, HbT= al SIRAT a8 W Slsdd URAT § 3R Trgad
Yge F 270 F S Yreges TRAT §, SN eYes TRAT B, ST TRAT BT AT IR
ar-gls URar 3 fier < 81 I8l & eH! SER SR 3R SER & 3MeHT ZER MR,
I8 T AXIBT 57 AT IABT f&SIga oo HRYI b gd vH.1. 7 g 6 gremrass
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[5f . s <]
T 1 fESIeT 9gd WD ¢l $HdT Uil dgd SATGT Y& 1l 31 991 $H a1
P R SR Bl 399 Tgal W 9IoflaRd & $HOR Ud SH g1, 84R 89 fAfRex,
ST g S Bl gar J21 8 $F g9 9 USel $Aled Wied &l 9 Bered Bl
Wied & U 1 89R BRI8 $9 WRBR o dicded Bl AIfAgole{ s & FF IR
fau 2, 9 9 @1 7Y B ...(ag™)... 9 Ud 8 YOI © (6 gIsaed & A1 ASarh!
Bl & B A Y8 WA S | qenie § 6 grsded o sRIeR a1 2 fye A
TAR U9 FA off 7 W) ®ET € 6 9 O We & Ay oy T8l wRal fhw, ey
AT & A1 Fb1 T8l <1 SR 87 W, 3T Yo IR rax e wRyl oy agt
JMHR W, Wi TR 3MHR <@l fhal TSge! gl TAR A1t SRRM 7Y Sff §R-IR
drel fob § e e g1 gH ol I AT el P 9 fbw Mg # fead el §1 8
ffRgae # 7o o €, < fooeft wa.dt. &1 781 aiera § e widax a1 W= g,
JY IBR &l d Sl § S 8, @M H S 8, YT 9’ B Aed T8l 51 #
g8 Pl aredl g b I gAR Gl §, 3R fiftRer 01 8 €, 3 981 W & a1 ff
TE golrd & 3R 31U 37Ty ART &1 HR 21 SHS 918 39+ RUIS TRBR Bl U™ B
d B

W, oA g S 9 7 U6 Radwe g2 & oy a8l Srax anfearRual ot
TPl IW, I AT AeS W 93 Bl ...(HIAUM)... T N SeR-AdR TR I3 81 9=
= St U aR g8t @1 fafdie Sy B @Ik SH3T = feard| 99 9 i Rex 3t
JeITST 3T 3 & A% FAFREY Bl golTd, deim=1 & 9w ey &1 o, 996
H1Y TSHR I BN 37T U AME AT, et AT a1 5899 fhast o sRm?

§ 99 991 Ue 1 AR qicl 81 gl o (g Sff, st el T e
Af&Te drsd 9 daTl of o W A4 981 21 wirar gl 8l &, 981 78] 8, e
H Bl BIR WETIo| # I AfQR g1 8el afe Merast #§ SareT gt o1 T, o 98 98
ST ST 991 $H 999 & a1 &1 9 i Yedl? 3T SR |ifg, #§ amud f&a #
I 8l gl ..(FAUH)... $ I8 9 8 [ FAR FuH HHAl W Akl A 9,
...(TGLT)...

i ITQHTART : 371.%5. T[SH SR

2 Y. T @ : BB AN Y8 T He b TAR W Pl ...(FUM)...
it STQUTAFT : SIHT 1@ ST, AT FAT BITY, SIS AR

£ . gFHA 09 : 3 W po e AT Bl ..(HAH). .

it STUTRT : MY FHI BINTY, Time over. ...(Interruptions)... ... (THT B
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7} Y. T4 3@ : 379 T8T 18T AR ATHR <RGY) ..(FGHH)...

sft Sgxramafy - Please, please. Time over. SI. &, RSN ...(aem)... 3mg
afsul ...(@aum)... 9fsy, 9foul ...(aum)... egHd 9 S Afoul ST &, RS

...(AIYTH).... Please ... (Interruptions)... It is not going on record...
st A wE: *
MR. DEPUTY CHAIRMAN: It is not going on record. ... (Interruptions)...

s A @+
it ITUT : g STl I' Rbre R T8l S BT Bl ...(FALH)... 39 33T

...(sIYTH).... It is not going on record. ...(Interruptions).. Mr. Hanumantha Rao, please.
...(Interruptions)... It is not going on record. ...(Interruptions)... 1 have called Dr.
Chiranjeevi. ...(Interruptions).. Nothing will go on record except what Dr. Chiranjeevi

says. ...(Interruptions).. It is not going on record. ...(Interruptions)...
st A wE: +

st Iyqumfy : ?jﬁ'(’, A9 éF%'R’I ...(4g4T)... Mr. Hanumantha Rao, please.
...(Interruptions)... Okay, sit down. ...(Interruptions)... Dr. Chiranjeevi. ...(Interrup-
tions)... Mr. Hanumantha Rao, please cooperate. ...(Interruptions).. It is not going on
record. ...(SGH)... YD FAT 8 AT 87 ...(FAUM)... R & 1?7 319 3
..(STALT)...

st A @+

MR. DEPUTY CHAIRMAN: Dr. Chiranjeevi, you have only three minutes.

...(Interruptions)...

SHRI JESUDASU SEELAM: One minute, Sir. I have one point of objection.
Kindly listen to me. ...(Interruptions)... You have given time to four Members from
different States. Nobody from Andhra Pradesh has spoken...(Interruptions)... Nobody

from Seemandhra has spoken. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have not spoken yet. ...(Interruptions).. 1 go by
the list given by your party. ...(Interruptions)... I am not responsible. ...(Interruptions)..
Sit down. ...(Interruptions)... All the States are equal. ...(Interruptions)... Sit down.

...(Interruptions)..

DR. K. CHIRANJEEVI (Andhra Pradesh): Mr. Deputy Chairman, Sir, first I
would like to congratulate the Union Government for introducing the Polavaram

Bill in Parliament. It is truly heartening that the Bill was, last week, passed in the

*Not recorded.
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[Dr. K. Chiranjeevi]
Lok Sabha. As we all know, this is a very significant Bill. The Polavaram Project is
a very unique project of great national importance in the post-Independence India.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please don’t disturb. ...(Interruptions)...

DR. K. CHIRANJEEVI: Yet, it has been delayed enormously because of several
factors. ...(Interruptions)... Finally, this Bill paves the way for the speedy completion

of the Polavaram Project. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I request with folded hands not to disturb.

...(Interruptions)...

DR. K. CHIRANJEEVI: On this occasion, I also place on record my appreciation
for the last UPA Government for according National Status to the Polavaram Project
and enabling it to become a reality through the Andhra Pradesh Reorganization Bill,
2014. Most importantly, I wish to draw the attention of the House that the current
Polavaram Bill facilitates the effective resettlement and rehabilitation of people of the
affected villages by removing administrative hurdles in the path. Now, I would like to
take this opportunity to put the project in perspective for this august House and for
the people, at large, to appreciate. ...(Interruptions)... The Polavaram Project offers
enormous benefits to both the States — Telangana as well as new Andhra Pradesh. This
is the first ever river-linking project in our country. Because of this linkage of rivers,
80 TMC of water from Godavari Basin will be diverted into the Krishna Basin. As a
result, the upper riparian Maharashtra and Karnataka will be able to retain 35 TMC
of water. The rest of the 45 TMC of water can be utilized for projects constructed
on the basis of surplus waters. This will benefit the people of Telangana as well as
Rayalaseema. ...(Interruptions)... Because of the Polavaram Project, over 60 per cent

of the people of New Andhra Pradesh stand to benefit. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please ...(Interruptions)... Please, don’t disturb.

...(Interruptions)... Keshav Raoji, you are a very senior Member. ...(Interruptions)...

DR. K. CHIRANJEEVI: Sir, I would like to elaborate on the multi-purposeful
nature of the Polavaram Project. Because of the Polavaram Project, 7.2 acres of new
ayacut, in Krishna as well as Godavari Deltas, can be irrigated. 10.5 acres of existing
ayacut can be stabilized. 960 MW of power can be generated. About 25.5 lakh people
will get potable drinking water. Also, 23.4 TMC water will become available for

industries, which is of the utmost importance, so that the industrial needs can be met.
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The State of Odisha can use 5 TMC of additional water. The State of Chhattisgarh can
also use an additional 2.5 TMC of water. ...(Interruptions)... We all know that without
the Polavaram Project, every year hundreds of TMC water is going waste into the sea.
This is a colossal wastage of our precious water resources. If the Polavaram Project is
built, nearly 200-300 TMC water can be used every year. I would like to know from
all the protesting political parties whether Telangana can use even a single additional
TMC water if the Polavaram Project is not constructed. ...(Interruptions)... No, right

from the beginning, you are not ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Keshav Raoyji, please don’t disturb. ...(Interruptions)...
I request you not to disturb. ...(Interruptions)... You please sit down. ...(Interruptions)...

Dr. Chiranjeevi, your time is over. ...(Interruptions)...

DR. K. CHIRANJEEVI: The fact is that some misinformation campaigns are
being carried out to stall the project for petty political gains. This is very unfortunate.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Your time is over. ...(Interruptions)...
DR. K. CHIRANJEEVI: Sir, please allow me. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, I can’t do any thing. Your time is over.

...(Interruptions)...

DR. K. CHIRANJEEVI: Sir, two wrong notions are being falsely propagated.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Dr. K.V.P. Ramachandra Rao.

...(Interruptions)...

DR. K. CHIRANJEEVI: Two wrong notions are being falsely propagated. One,
that the villages that belonged to Telangana are being unfairly merged into new Andhra
Pradesh. Two, that the affected tribals will not get justice due to Polavaram Project.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Your time is over. ...(Interruptions).... Please,

conclude now. ...(Interruptions)...

DR. K. CHIRANJEEVI: Sir, the fact is that the seven mandals, which are being
merged into Andhra Pradesh, are from the Bhadrachalam Revenue Division of today.

I seek to know from my Telangana friends ...(Time bell rings)...
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MR. DEPUTY CHAIRMAN: Please, please.

DR. K. CHIRANJEEVI: ..whether this Revenue Division of Bhadrachalam — this
is very important, Sir — always belonged to the Khammam District in Telangana, as

it was in the beginning ....(Time-bell rings)....
MR. DEPUTY CHAIRMAN: Now please conclude.

DR. K. CHIRANJEEVI: No, it was not. This Revenue Division of Bhadrachalam
was part of the East Godavari District of erstwhile Andhra State, prior to 1956.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Dr. Chiranjeevi, please. ...(Interruptions)... Okay.

Dr. Ramachandra Rao, please.

DR. K. CHIRANJEEVI: In fact, until 1959. I wish to remind that the TRS
Party’s demand has always been only to carve out Telangana, as it existed prior to
1956 ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Please, please. Not going on record.

...(Interruptions)...
DR. K. CHIRANJEEVI: *
MR. DEPUTY CHAIRMAN: What can I do?
DR. T. SUBBARAMI REDDY: Sir...
MR. DEPUTY CHAIRMAN: Are you surrendering your time?

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, I associate myself with
him.
MR. DEPUTY CHAIRMAN: That is it. Okay. Are you not speaking? You are

surrendering your time.

DR. T. SUBBARAMI REDDY: Sir, since there is no time, I associate myself
with Dr. K. Chiranjeevi.

MR. DEPUTY CHAIRMAN: Okay. Now, you have another three minutes, Dr.

Chiranjeevi. ...(Interruptions)...

DR. K. CHIRANJEEVI: Sir, this Revenue Division of Bhadrachalam was part
of the East Godavari District of erstwhile Andhra State, prior to 1956, in fact, until
1959.

*Not recorded.
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I wish to remind that the TRS Party’s demand has always been only to carve out
Telangana as it existed prior to 1956. If this demand had been met as it is, the entire
Bhadrachalam Revenue Division of the present day, including the famous temple town
of Bhadrachalam should have now reverted to the new Andhra Pradesh. But, however,
the UPA Government did not do that. The UPA Government included only those villages
that would be necessary for the completion of this prestigious project. When the Andhra
Pradesh Reorganisation Bill, 2014, proposed the merger of these villages, none of the
parties had either participated in the discussion or raised any objection. But why? No
one can understand. So, this Bill was passed and the hon. Members from Telangana
celebrated it also. ...(Interruptions)... But by leaving out some villages in those seven
mandals, there is a risk of those left over villages not getting justice. Hence, the merger
of those seven mandals in toto is being sought. This will ensure justice to those people
and tribals living there. So, most of the hon. Members’ apprehension is that it will be

an injustice to them. So, definitely, it will not happen.

Mr. Deputy Chairman, Sir, now, I could say one thing. Concerns about resettlement
and rehabilitation of displaced people are equally shared by all of us. Considering various
shortcomings in the past in implementing R&R measures, the last UPA Government under
the Chairmanship of Madam Sonia Gandhi, the then Prime Minister, Dr. Manmohan
Singh and the then Minister of Environment and my colleague, Shri Jairam Ramesh,
brought in another landmark legislation in 2013 called the Right to Fair Compensation,
Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013. Through
this historic Act, Deserving Rehabilitation and Resettlement is not an option for any

displaced people in this country, but it is their right. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, seven minutes are over. (7ime-bell rings)

Please take your seat. ...(Interruptions)... Sit down. ...(Interruptions)...

DR. K. CHIRANJEEVI: But it is their right. And this Act allows the displaced

people to exercise this right with dignity and respect. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Dr. Ramachandra Rao, please.
(Time-bell rings)

DR. K. CHIRANJEEVI: Because of this Act, for the first time, it will be mandatory

to secure ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, this cannot be allowed. Mr. Chiranjeevi, please

sit down.
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DR. K. CHIRANJEEVI: .. relief and rehabilitation of affected people before

proceeding with any project. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. You have taken seven minutes. Please sit

down. ...(Interruptions)...
DR. K. CHIRANJEEVI: So, it will be justified ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Okay. That is enough. Sit down.
...(Interruptions)... You are reading your speech. ...(Interruptions)... You are writing a
speech and reading it. ...(Interruptions)... No, no. Somebody writing the speech and

you are reading it. ...(Interruptions)... No, no.

DR. K. CHIRANJEEVTI: I request the Government to follow this mandate of Fair
Compensation and R&R in letter and spirit while implementing the Polavaram Project.

Thank you very much.
MR. DEPUTY CHAIRMAN: Now, what is your problem, Dr. Reddy?

DR. T. SUBBARAMI REDDY: Sir, I associate myself with the views expressed

by Dr. Chiranjeevi. Because there is no time, I associate myself with him.

MR. DEPUTY CHAIRMAN: Thank you very much. That is very kind of you.
Now, Dr. K.V.P. Ramachandra Rao.

DR. K.V.. RAMACHANDRA RAO: Mr. Deputy Chairman, Sir, this is very
unfortunate that the same people who supported the Andhra Pradesh Reorganisation Act
in the same House are now talking in different tones. On 20th February, in the same
House, this Bill was passed. We opposed this Bill to the best of our ability but we
failed, unfortunately. In the Bill itself, it is mentioned that prior to 1959, Bhadrachalam
division was not a part of Khammam district and now the areas transferred to Andhra
Pradesh were with East Godavari district till 1959.

Sir, in fact, the Bhadrachalam and Rekhapalli Taluks were settled under the
provisions of Permanent Settlement Regulation, 1802 by the then Central Provinces
Government. It goes to show that this division is not part of Hyderabad State at any

point of time.

Sir, the areas in question, i.e., Bhadrachalam and Rekhapalli taluks, were transferred
from the Central provinces and annexed to the Godavari district on April 1, 1874
together with the Rampa Country of Rajahmundry Taluk constituted by the Scheduled

Districts Act as Agency under the Collector of Godavari as agent.
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Sir, one should not forget that the demand of Telangana State itself has started
with a feeling that the Nizam-ruled Telugu area is different from the area ruled by

the British Government.

Now, when the Telangana leaders claim that Bhadrachalam area should be with
Telangana State as the people there wanted to be in Telangana State, they should not
forget that there was a huge agitation for more than five months in the entire Andhra,
Rayalaseema regions with the only demand that Seemandhra people wanted to be with

Telangana.

History clearly recorded that till 1759, the entire Telugu speaking areas were
under Nizam’s rule. Sir, in 1765, Robert Clive obtained five districts from Moghuls
“SHA ALAM?”, discharging from Nizam’s rule. In 1798, Nizam signed the “Treaty of
Subsidiary Alliance” accepting “East India Company” as a paramount power in India.
As a result, Secunderabad went to Company Rule and English became the official

language in Secunderabad, Urdu being the official language till then.

Sir, the Polavaram project is a very old proposal. Sir Arthur Cotton, the great
irrigation specialist, has gone on record in 1850 that a reservoir should be built at
Polavaram to substantiate and make use of the flows of the river Godavari. The British
engineer, Sir Arthur Cotton, built the Godavari Anicut, making the delta the rice bowl

of South India and is treated as a godly man.

MR. DEPUTY CHAIRMAN: Yes, your time is over. = fme @ MU
. (Fagm)...

DR. K.V.P. RAMACHANDRA RAO: Even the famous first war of Independence
by great patriots like queen Jhansi Lakshmi happened only in 1857.

MR. DEPUTY CHAIRMAN: Yes, Mr. Rao, that’s okay.

DR. K.V.P. RAMACHANDRA RAO: Sir, even English Government was not
ruling at that time. ...(7Time-bell rings)...

MR. DEPUTY CHAIRMAN: No, please. ...(Interruptions)... Mr. Ramachandra

Rao, please. Your time is over.

DR. K.V.P. RAMACHANDRA RAO: The Polavaram project of 1850 is evident
from Sir Cotton Museum archives at Dowleswaram. ...(Interruptions)... Sir, in July,
1941, the ...
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MR. DEPUTY CHAIRMAN: Either you oppose it or support it and sit down.
...(Interruptions)...

DR. K.V.P. RAMACHANDRA RAO: In July, 1941 the first conceptual proposal

for the project came from the erstwhile Madras Presidency. ...(Time-bell rings)...
MR. DEPUTY CHAIRMAN: No, no, please. Your time is over.

DR. K.VP. RAMACHANDRA RAO: Later, Diwan Bahadur L. Venkata Krishna

Iyer, the then Chief Engineer in the Presidency’s Irrigation Department...

MR. DEPUTY CHAIRMAN: Your time is over. Yes, Mr. Seelam. Please start.

Mr. Rao, nothing is going on record.
DR. K.VP. RAMACHANDRA RAO: *

MR. DEPUTY CHAIRMAN: Mr. Rao, nothing is going on record.

...(Interruptions)...

7} T AT : IUGHIART HEIG Y, H Yeb YT X1 <8l gl
it STuTafe : R U 82

S TR AT : TRATT IS & b ST T §9c W) Ui € &b forg =af g o
...(FFHT)...

it SUTafy : FET-7T1, §H9 Ui 991 & A1 99 dF BT <rsd AT B
i} TR AT : YRT A ITET B...(TIEH)...

MR. DEPUTY CHAIRMAN: Mr. Seelam, please start. ...(Interruptions)...

i} AR AT : YRT WS TR © b §9 W bl A Tl BRIg AN ..(FIH)...

DR. K.V.P. RAMACHANDRA RAO: Sir, I want to place it on the Table of the

House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. There is no rule of placing it on the Table
of the House. ...(Interruptions)... There is no rule. ...(Interruptions)... No rule. No rule.
...(Interruptions)... There is no rule. ...(Interruptions)... In the Rajya Sabha, there is no
rule to lay the speech on the Table of the House. ...(Interruptions)... We have a very
senior Member and former Deputy Chairperson. Dr. Heptulla, is there any such rule?

...(Interruptions)...

*Not recorded.
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DR. NAJMA A. HEPTULLA: No, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Seeclam, please speak. ...(Interruptions)... 1
cannot violate the rules. You should have taken prior permission. ...(Interruptions)... No;
everybody was allowed three minutes. You may speak, Mr. Seelam. ... (Interruptions)...
Your party had 34 minutes; you have taken more than 15 minutes. ...(Interruptions)... You
cannot say that. ...(Interruptions)... Not allowed. ... (Interruptions)... You are misbehaving.
I cannot violate the rule under pressure. ...(Interruptions)... No; no question. There is no
rule. ...(Interruptions)... No, please. There is no rule. ...(Interruptions)... 1 cannot allow
that. You could have taken prior permission from the Chairman ...(Interruptions)... Mr.
Seelam, you may go to your seat and start speaking. ...(Interruptions)... You speak; let
him stand here. ...(Interruptions)... Mr. Seelam, if you don’t speak, I will have to call
the Minister. ...(Interruptions)... Mr. Hanumantha Rao, please. ...(Interruptions)... Don’t
speak from there. ...(Interruptions)... I request the hon. LoP to rein in these two people.
Look at them! ...(Interruptions)... 1 request you. ...(Interruptions)... This is indiscipline
to the core. ...(Interruptions)... We have not given time to Andhra Pradesh; it is only
to the Party. I have given time to the Party. ...(Interruptions)... Go back to your seat.
...(Interruptions)... You may speak, Mr. Seelam. ...(Interruptions)... Then, I will call the
Minister; that is the only way. Mr. Seelam, you speak. ...(Interruptions)...

SHRI JESUDASU SEELAM: Sir, the House needs to be in order. ...(Interruptions)...

I must be able to speak here without any disturbance ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: If you cannot rein in your Members, I would call

the Minister. ...(Interruptions)... 1 will have to call the Minister. ...(Interruptions)...

DR. V. MAITREYAN (Tamil Nadu): Sir, please call the Minister.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Minister, if you wish to, you may speak.
...(Interruptions)... Mr. Minister, please. ...(Interruptions)...

SHRI JESUDASU SEELAM: Sir, I want to speak. Let me speak. ...(Interruptions)...
Sir, I wish to make my speech. I request the Home Minister to ...(Interruptions)... I have

been given time. I would like to place my views on this issue. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: All of you are shouting; what can I do?

...(Interruptions)...

SHRI JESUDASU SEELAM: Sir, that is not my fault. ...(Interruptions)...
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5.00 r.m.

MR. DEPUTY CHAIRMAN: Can you ensure that your Members maintain silence?

...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, since
the Congress Party is supporting this, there is no problem and now, I think, there is

only one Member remains to speak, he may be allowed to speak. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Minister, would you yield for two minutes?
All right. Mr. Seelam.

SHRI JESUDASU SEELAM: Hon. Deputy Chairman, Sir, I think the issue
for consideration here is not to add any more areas for submergence. I would like
to clarify that, because I do not wish to repeat what has been already mentioned by
various speakers. The issue is not to add to any more to submergence and not to
add to the miseries of the people. The only thing is, February, 2014 Cabinet decision
was a wise decision. The areas where submergence too place, the tribals should
properly and satisfactorily be rehabilitated. This Amendment today is only regarding
rehabilitation. That is all. ...(Interruptions)... Let me finish. ...(Interruptions)... Let me

finish. ...(Interruptions)...

THE DEPUTY CHAIRMAN: Mr. Reddy, please sit down. ...(Interruptions)...

What is this? ...(Interruptions)... Please sit down. ...(Interruptions)...

SHRI JESUDASU SEELAM: The issue is rehabilitation of tribals; the issue is
satisfactory rehabilitation of tribals; the issue is to rehabilitate them in their own land. It
is ironical that the submergence is in one State and the rehabilitation is in another State.
The Bill seeks to correct that imbalance. It is not the issue to discuss the Polavaram;
it is a commitment. All the Telangana friends have celebrated this Bill; they celebrated
the State formation. Sir, we are one people; we are children of one mother. We have
to be very, very cooperative and very, very cordial. I am unhappy about this whole
thing. Sir, this Bill seeks to remove that contradiction, the contradiction of submerged
area people being rehabilitated in a different State. Sir, for the last forty years, we are
used to what is called Mandal Administrative System. Administratively, it is very easy
to rehabilitate them. The rehabilitation, as Shri Jairam Ramesh said, is to be achieved.
...(Interruptions)... We are equally capable of taking care of their proper rehabilitation.
And then half the way, the rehabilitation package is implemented. ...(Interruptions)...

My only appeal to my friends is that we share a common culture; we share a common
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heritage. I think we should not make these wild allegations. This is just a small
amendment with which the Government has come before the House. This promise was
made by the UPA Government. That promise is being fulfilled. So, I request all my
friends from TRS and Congress to adhere to the amendments and reject the motion
...(Interruptions).... It is intended to help tribals only in a most humane way, in a most
democratic way, and in a most sensible way. ...(Interruptions)... Sir, my friends are
raising so many issues like this project also stabilizes 10 lakh acres of delta in east
and west Godavari. ...(Interruptions)... My friend, just wait. ...(Interruptions)... Sir, this
is not to go for emotions; this is for reasoning. Sir, already Seemandhra people feel
that unnecessarily this whole division is imposed on them. That could have been done
in a better way. But, unfortunately, we feel that this is time to correct some of those
aberrations. ...(Interruptions)... One such aberration is Polavaram. ... (Interruptions)... By
having those seven mandals, the rehabilitation will be completed. ...(Interruptions)...
Shri Hanumantha Rao is distracting me. ...(Interruptions)... I would like to submit that
these seven mandals like Kukunoor and Bhadrachalam except... (Interruptions)... Sir, what
we did ...(Interruptions)... In fact, I was happy that temple town should go to them.
...(Interruptions)... Along with the temple town, we have given twelve villages to have a
connection between Telangana and the temple town of Bhadrachalam. ... (Interruptions)...
I would only honestly see that this rehabilitation work will be ...(Interruptions)... It
is sought to correct that distraction...(Interruptions)... Government has to correct this.

...(Interruptions)... 1 would request this august House to pass it unanimously.
i} TR AT : IR, WX T WISe 3 3fTeX B
2 STFHRT : Y .. (FEIF)... STeal AU ..(TFEH)...

St N9 AT : ot TRAT WR, 959 Vsagon! dfAel 3 YT doic W)
fSThe & oy 14 3iR 15, &1 ARG TF B off| I8 T ganT o1 P $9 W 5 € Ugal
&7 ol 5 °¢ g &7, Fa 10 €< g8 BN AT ¥ 5 997 U €, R B8 5
¢ I% Foldl B...(qqHT)...

Nt SUFHTIRY : 3BT w7 HET 87

i} SR AT : MY WY YR I G AR L.(FFEH)... 31T FIR F A
TP Bl Uh dIPT IE B TP SR TR US © TN &, d DI AT faoHd
Teargor] BHS § fhR o MY, wife 14-15 $ a8 16 ARG BI & $96 10 9¢ ]
Bl I 8l MR 16 ARG BT Y g9l ol ©, dI MYH! Ao Vsdrgon! Biacl &
A 39 of STHT TS, I I8 16 ARG B form ST gdbal g1 A1 M9 faardet &1
M 154 <=9 NI 89 M 154 9 g RS &) <1 PR I8 Fad 39 W)
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FIIHT  FEAd 8 SY, Af fh 89 Yol gofc &l 3l 7 od) S9 af fad, 15 3R
16 IRIG BT o o 3R TP 915 9+ Rel gole IR f$THIE HR forar We, w®iifd orR
Ui g9 & 915 37T BISW I, A1 AT I W 39 9&dl o] qdbd ol HHT, IR
IR Tre W A1 397 @Le . U S g T8 Al 8, safoy # Arsdn § b sy
39 TR Bls Bl T

MR. DEPUTY CHAIRMAN: I will give the ruling.

oY T 3T : IT BH Ig UK B & Ig AT JaaHfd o dg9d & b ¥
goic 15 3R 16 TRIG &1 forar S|

i IUFHTIRT < § $9 IR Bl 1 ...(FFEH)....1 will give the ruling.

DR. V. MAITREYAN: Sir, the Business Advisory Committee had already met
and we had decided that on Tuesday and Wednesday, we will have the Railway Budget.

f} X9 AT : VAT D gaAT 87 A Al 781 <l 2l ...(aLT)...
DR. V. MAITREYAN: Last Friday, we had a meeting. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No quarrel. I will resolve it. There are two things,
S H e ATHT G AT8d] gl One, you have already said that we can sit up to 7.00
p.m. Second, a5 VeargoRl HHE 7 39 WX xS foram 2, but the House

is Supreme. This House decided that we would take up this Bill and the time was also
extended by this House. So, the House is supreme. Therefore, what we are doing is
correct because it is as per the decision of this House. Now, the second point, regarding
sitting up to 7.00 p.m., it was decided there. If the House decides not to sit, I have no

problem. If the House decides to sit, we can do that.

i} R AT : § $AY I8 WRKAG PR @ §l ...(FAIM)... Y TR HIb
U8 AU ...(AGETH)...

MR. DEPUTY CHAIRMAN: After disposing this Bill, I will take the sense of the

House.

it 3o R : ot <R W), # A1 s1usl &1 g=yare <1 9Tl § b s
9 gy® W) T4l $ $ U 980 IR GG Gl DI fa¥R ye fBan 2
(FIIF)... T I8 so1 O) ot fh 39 9eq & 3Ifda 9 offde ww = 9ew 39
HaeTelidl g8 R Sl Tl 81 W@l 2, I9H 9 o iR Iei Wi foran =@ dl &l st
1 STIRT XA S A Bl SR g8l A ABR M by GHEATG FERAT 7 FH IR 37
faR <, e 19 @1 ==l § S Bo
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S ToRiT AR, § v HAIEgH | IE HEAl A b SRHRM A St 7 Sl
Tl URY B &, 98 984 8] 8eal & 3IR B Afh GIRT Beal SHIPRI H D! ARTEI
DI S DTS SIS STIRT AL Sl b F1-A1 F7 bR A 1 AT el =
39 IR U IR =h U 8, 99 IR H 31941 Ush IiTeoTd e TP FHT T T8l
gl g 1 S € b 4RI &b aR 3 I8 PeT S 8 b RA des Bl U [iRe
SHISGH! Bl AR, AT i 9 9 & SR SRAl =49l g8 2, 9 W H I§ Hed Bl
AIqR § b WRA @1 SHIHA! $ad geal R dos Bl [FIRE SAISH! 81 781 ©, dfcd
UE Teal AR fiRe SHIGH & A-H1 doe &I BIsTwe SHhAT W gl 9gd AR
SN S g8 P Wt TE1 DI BN b AT 6 WS &b qFl deAl 4 39 YHR F I
=AY BT B1 ST G H S99 TR Bl 91 a7 BT G91 dR 3RY § I I AW
T gl & AR O wiciiel IR § Ugdn §, S9P MR W H U1 I8 3ffeotae §9
Heq & M M &l AR g AR ARG A 1 I ARD] awh Dl & b I8
fId AN S & ddy § HREISIRAA WIS BT argel?™ gl §l § [T A=A
QIR PI ARG HRA A8l § b Pl IR 9§ BRI WIS BT argel
el gar 21 5l P Al 39 91 &1 o & forg wagnfe alie 4 fear S afey, 9
IR JIRAS vee fby Y &1 I8 bt Wt @b @l Tg P Uoiise ol Sl Redeem
BT A1 oft, 98 RHHST 81 off M5 § $9 W& Bl STHBHRI <1 18l § & &
Bl Uit RTog 99T ¥ 39 WR =R fby S & g oot RepHeer <1 81 gan &
T, <l a9 | At Jofiee @l ReAsed & 915 &€ I8 faaR e gorm a1l gadt
qrd, ST I8 P O V@ © & Sy ai ofram 11, 1 Te1 378 Ja SR A
ST BT SRS § $9 W 89 $ oY HSIT 1?7 $A(AY T8I AT T, Riifdp I8
TS AT BT HAA 27 FS B 81 b1 ATl 29 FS Bl NS SIRT gaTl, I AHY
vfeoracd # T2l off| I8 doiiec o S9 99d AR AT, A1 a8 Bl sridetiel &l g_I &t
I gTaR UTferge 9 HRal § SR WY 8 Y W MaHe b e afe fei b
sier ffed B €, % &xd € O Ueiise # o= B s9foy S o o fhar T
USIISE @1 URIC o & a8 1 fhar M1 2 3R Usfise &l ReHsw wR 998 &
SFI el ¥ I8l R g9l 81 8! 81 Sy H ARG BRAT A8l g fb del w Al
HRETSTTA WIS BT ITIIRA el goNl &l UIelTaRH b dgel UIoiae 1 UlellaRd
Aod droide & 9R H H $8 Ahdl § [d g3l 3! SFbRI STIRM IHe Sff 7 &1 8
g 91d 99 ¢ f5 # a1 onft waa S srewd fhar 2, wifes # grar €1 w5 @
g, dfb SBiF dgd el TMGRI &1 8l 98 89N UM ®, H1 v o g,
SFHRI 81 T8 B, offdd § 39 St | 81 91 91edn g1 I8 dgd Hiolae §l 89N
PO TG GG 7 3D 2 B 6 39 I9I a1 g5 Hic ITd! 818¢ ©,
I9 Sfifeen & SR Wy & W BRIRTTe & g U aF BRI, S f5 g9 o,
<ife St T et ReR &1 21 Rt o w1, afe &I & gam @ 98 &
g el o a1 Refaferes, R-Aeovic $9 8 od 8, 39! a1 IR Hfl

3T UT Bl WRBR 1 39 Fdy H 3w ) fbar 2 ok ¥g Al gia fear & o
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T8 IR SUTGTR feary &= 81 Nfearyl &l § $dd IR & AT AFRS & WY
H e adr g, dfcp anfaarf @l afe § <@ar § d 9Rd & dear AR WRd Bl
HEHT & AT TSP Wl § AR 4R & Hodr Afe ol 1 f5a1 € a1 3899 73oR
SelRE Ife § Al o1 A4l g A1 98 59 fRgRrl Ayl §HIST &l Al §
IR Y UP AR U & ®U H q@dl gl S9P U AR WAR R dRE 4
HaeTelidl © 3R # I8 ®edl § b &9 Mftad wu 9 59 & 4 | ol 89R &
-1 Gl 1 a1 &b &1 3R B8l b SHB! 818 BH BI S+ A1iavl F T
g [ IR FSW B 39 1A DI AR & b Ig Ugell IR 59 YlelaRd Aioide &
IR ¥ $Ag fHar T o, I conceptualize T T o ar 1945 | conceptualize
o T o1, A STToIEl | Ul SR gaAT WA §9H Yo 1l 19 H I.UH. dI
3R F.b. B U Widts dAcT AT oAl 99 97 6t AR o bl &<h di oAl AT
245 I WD BgC M @Rl 7 Hel {6 S o ga g-e eF dl 39S a1 al
BUAIG, A I TG I IFH T3 A8 A g S| 39 IR B5C Bl el
PR B GG H TP el by ¥es! dACI AT g1 of iR S9! Rl o & 919
S W IR SRA & 91 245 BT UH.3MR.Ud. &I Ut ol g1ge off, S "eTdhr 150
BIE Th.AR.TA. B &l T R WY &9 N1 59 Hay § g1 aRE 4 9o © 6 59 9
PIs YR &fd 9 89 uul WaR Riaar Rieddic ik Rfaferes o 9ol 2,
IAAT EFT A1fRT 1fs U1 7 81 {6 I8 gietray dotde 999 & HRUT IRIG B fhedt
I JHR BT WIHITST YT TS AAaT I9 &7 H I8 dTel AN B FTHITST A1
TS| I8 BRI WXaR B ff gra 4 781 814 <M, 39 R H H gad @l faw
BT AT §l

AR SIHTe THEY Fedl o AMfeard dgafi & qr H f&Iar @b d 2l
ISP IR H BANIE & &1 g FAR AR St 7 &1 @b B 2, o STIRM 7 St 7
&t =h B 7, Y O). g Sft 7 A @h a2, # "REE 98 oft 7 [
@h BI Bl 5B ARTRT &1 d1. g 19 S AR 1. P, RO, 2 gfier Rz, =
I 19 S, S e S, ©1. F. HIE G Sft, st gorgs Maed St - g9 9l
A A ot 39 ey § 3o faR w2 fhu

STTcH YT Ae : I8 &3 ART € SR MY HRI A b el (o

it Trorr R« § T Sft 1 Yol T8 wahar g wife Sid g W WR oR
ST, 1 T a® w9 F VT St 9= gt &1

39 S8l 9 Hivlae & AIR-shAIfeG ghiae o Tdl B T, 9 39 b
HIRISA-gHHIMH® SHIaT B UIIR TSI 9 a8 § B S vl ©l ST Bl i §Ra
H gea] gHide 7 B U, 39 a1 HT QX a’e A MepTer foran T §1 RoyeT i gk
et ARRN-SHHIfe giiae &1 &1 ST T o7 3R I Hel {6 39 ddg &

JEHRT IRAT &1 I ST dMfeV dfcth U IHSIER dAlbds & wd H 85 B
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B DY IMMILIHAT &l TAR Tt Hel 91l & b SR $3a) &I g &1 gran &4
IFEPR AU o & B 721 3 9 QIR RYat Fdgaficrar & I 359 GHRAT BT
AT epTel ST Fhell &, 89 I9d (ol Y1 8 A T3] Y1 3R gL qH3ER &
A1 BT B A T AFER b Sl a1 Bl &, TI9d Gad 4 89 Bl 98
AR QI TRE I < DI Hell B

ot &. 9. A IR 1= i §1 S8 ®el fh 9 |dg 9 a1 STegarell 27
I JERIT BT I & gRT FHIE STl ST 912wl 39 W= Rl & &rs smufa
Tl 81 |apdl! {5 araaia a1 g 8 =121 $9d Ugel Wl araaid df g8 © SR S+ &
Tl afch PRIES M Yo &I el 4 39 TR fSde WY 81 gal 2l AT Sft 7
HEI 6 MY Fga STeadloll R I8 & 3R T 3MYP! &A1 A4 B drell & Filh
fUeel gaTa # 7 A1 3y e H Bl ifdafcda sfthe frefl iR T T T 3 BIg
aiferfedma aifthe frem # s s RN St & go1 aredn § & a1 srif bad
TREHR §M & foly ST AMEY? AT Ao S BT G4 & g 21 DY <1 Fhell
7 1 89 AN dhdd difdfedrd o a1 gifefede 9ffthe & 3meR R el deil?
AT ST A B AT DR Wl 87

ot bW @l R, AT RIRMBHIA Bl AT I IRIT 3MUP g =TT o1, B
& i & forv oM 3y AR dedl B TAd d)Ib I U BRI Bl AT I§ ART B
& A=t ux o o 3 ot R, e o T 3Rt fEier BRe arel 3y T8 9, T I

ot Irorrr e« a1eBT, 3BTl gd-9gd g=dTe|

it R 3FETe : AfhT Wod Bl H 8MY Ig Hedl fb g dLod. W) ARIY
SRR

ot o g R S gy b at e off, SueeR Refereed ek
JATTHT DI oD B DI 715 Y, RTP Fder § F1 191 vt J8i IR He &1 2

ST TIRAT AR, TP 3R SIMeRI H I8l W o1 aredl § 6 o gasr
e o I8 Al Seaw fhar o 6 uxiTe iR oifSen & &= Sarer ga+ = ur,
gl Uiclacd SFddbie Ja1GT, dIid 37 &3, BIRITG 3IR NS & &3 Bl gd
A qETIT S Ab| I $el A1 & 89 AT 59 e § g3 ave A WeeH ol fb
RTae 31fSres | 31w &=l BT 91T ST b, S 9T SV I8 GIelaxd Yolde
BT M, I HeclURASl HIoide 8, I8 S I STeal A Sfedl 81, YRT 8 ST
Y| I8 TP A HIolae 8, Pls AT Hioige 81 ol 3949 98d I3 & B,
IEd IS TR Bl oW e arell &, SAig § |4l GG Fal I JIRIE BT
TG 6 59 Qe 1 [dg=IRT F UIRT B B HUT B FIAT< |

MR. DEPUTY CHAIRMAN: I shall put the Resolution moved by Dr. K. Keshava

Rao to vote.
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DR. K. KESHAVA RAO: Sir, I want to seek a few clarifications. ...(Interrup-

tions)...

MR. DEPUTY CHAIRMAN: There is no scope for clarifications now.
...(Interruptions)... Only Dr. K. Keshava Rao will speak, and nobody else.

DR. K. KESHAVA RAO: Sir, the project is at one place and the areas that it will
submerge are at different places. Because that area will be submerged, you are taking it
over. Odisha would also be submerged. Will you take over Odisha also? There are a
few villages in Chhattisgarh. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No further speeches. ...(Interruptions)...

DR. K. KESHAVA RAO: Sir, my question to the hon. Minister is this.
...(Interruptions)... The idea he gave is that because of submergence, it is being taken
over. ...(Interruptions)... Places of Odisha and Chhattisgarh would also submerge.
...(Interruptions)... Will they take them over? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. ...(Interruptions)... It is okay. ...(Interruptions)...
Mr. Minister, do you want to respond to that? ... (Interruptions)...

SHRI RAJ NATH SINGH: No, Sir.

SHRI V. HANUMANTHA RAO: Sir, in protest, I, who represent Telangana,
walk out. ...(Interruptions)...

(At this stage, the hon. Member left the Chamber.)
SHRI ANANDA BHASKAR RAPOLU: Sir, I also walk out. ... (Interruptions)...
(At this stage, the hon. Member left the Chamber:)
SHRI PALVAI GOVARDHAN REDDY: Sir, I also walk out. ... (Interruptions)...
(At this stage, the hon. Member left the Chamber.)

MR. DEPUTY CHAIRMAN: I shall first put the Resolution moved by Dr. K.
Keshava Rao to vote. The question is:

“That this House disapproves the Andhra Pradesh Reorganisation (Amendment)
Ordinance, 2014 (No.04 of 2014) promulgated by the President on the 29th May,
2014”.

The motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put the motion moved by Shri Raj Nath
Singh to vote. The question is:
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That the Bill to amend the Andhra Pradesh Reorganisation Act, 2014,

as passed by Lok Sabha, be taken into consideration.

The motion was adopted.

DR. K. KESHAVA RAO: Sir, I want division. ...(Interruptions)... Sir, I demand
division. ...(Interruptions)... 1 know that people will go there and say that they are for
Bhadrachalam. ...(Interruptions)... Then people will know who is for what.
...(Interruptions)... Sir, 1 demand division. ...(Interruptions)... All of them will go to

Bhadrachalam and tell the people that they are for Bhadrachalam. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Dr. Keshava Rao, I have already announced that the

motion is adopted. ... (Interruptions)...

DR.K.KESHAVARAO: No, Sir..... (Interruptions)... You asked for the vote and I said

I demanded division. ... (Interruptions)... You did ask for the vote. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: I said that the motion is adopted. ... (Interruptions)...

DR. K. KESHAVA RAO: All right. If it is going into technicalities and the
Deputy Chairman says that he has already said so and it has come on record, I don’t

mind. ...(Interruptions)... Let us take the spirit of the people. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: There is an overwhelming majority for ‘ayes’. I can
hear from the sound. The Chair can get a hint from the sound. I am hearing the sound
from both sides. So, I can judge that there is overwhelming majority. Therefore, I have

announced that the motion is adopted and I stand by that.
We shall now take up clause-by-clause consideration of the Bill.
Clauses 2 and 3 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI RAJ NATH SINGH: Sir, I beg to move:
That the Bill be passed.
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Now, Shri Naresh Agrawal has raised a point as to
whether we should sit after the Bill is passed. The House can decide that. But, remember,
ten hours’ time is allotted for discussion on the Railway Budget. You can understand with
what difficulty I was trying to manage the time. In Railway Budget, everybody wants to
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speak. Most of the Members want to speak. Therefore, if you decide otherwise, where is
the time tomorrow and a day after? What is the stand of the Government? I would like to

know the stand of the Government.

SHRI PRAKASH JAVADEKAR: Sir, it can be taken up tomorrow and a day after
tomorrow. ...(Interruptions)... Lok Sabha has passed. So, this will also come here. We
would also like that to be taken up. So, we can discuss tomorrow and a day after

tomorrow.

MR. DEPUTY CHAIRMAN: So, you agree. Okay. The Treasury Benches also
agree that it can be taken up tomorrow and a day after tomorrow. So, tomorrow and a
day after tomorrow, Members should be ready to sit late. Now, I would take up
admitted Special Mentions.

SPECIAL MENTIONS*

Demand to convert Khijdiya-Amreli-Junagarh section of

railway line into broad gauge in Gujarat

SHRI MANSUKH L. MANDAVIYA (Gujarat): Sir, Amreli is a very important
agro-economic hub centre of Saurashtra region of Gujarat. However, there is no highway
or air connectivity available in this region. Due to this, the economic growth of this
region is adversely affected. There is only one meter gauge railway line available in

this region.

People of this region are frustrated and are in a state of anger. I very humbly
request the Government to take urgent fruitful action to covert this meter gauge railway
line in to broad gauge line on the basis of the completed survey report for Khijdiya-
Amreli-Junagadh section, as the Zonal Railway has already submitted this survey report

to the Railways. Thank you.

MR. DEPUTY CHAIRMAN: Prof. Saif-ud-Din Soz, not here. Shri T. Rathinavel,
not here. Shri Motilal Vora.

Demand to take effective measures to check smuggling of

narcotic substances in Punjab

37t Al AT AR (BIARTTG) : HBIGY, TSl H Lol ugrdi & avapdl fad-9-faq
gedl o1 &) Bl Teer ueref @t avast 3iR STl § T3l Uil & Al Bl oddy
Uoe vd ERamn ST IRTed 7 ok Rweh wRd gY wEl § 6 WRer TR

*Laid on the Table.




